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[Shri B. R. Bhagat]

able ag has been expressed by all the
Members on the othe- side. But you
have Lo accept cesimin compromises
and in given conaiions the compro=-
miseg are reasonable. They are not
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extraordinary. We must create a pro-

per climate which is absolutely neces-
sary for the success of this ‘measure
and which is vital for making us self-
reliant in the coming 'months so far as
the external resources are concerned.
If the will of Parliament is expressed
in a unanimous manner, it will help in
creating a proper climate in the coun-
try. Although small quantities of goid
have been tendered uptill now, I have
ng doubt that in the coming days and
weeks, il the climate is built up, we
can have a gizeable amount of gold to
meet our external resources require-
‘ment,

With these words, I appeal to the
House to adopt this Bill unanimous.y
and without any division.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1325 hrs.

DEMANDS* FOR SUPFLEMENTARY
GRANTS (GENERAL), 1965-68.

Mr. Deputy-Speaker: We now take
up the Supplementary Demands for
Grants (General). The time allotted
for thig is 2 hours. Does the Minister
want to make any speech?

The Minister of Planning (8hrl B.
R. Bhagat): No, Sir.
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Demano No. 16—EpucaTion
Mr. Deputy Speaker: Motion d:

“That a Supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray
the charges which will come in
course of paymen; during the year
ending the 31st day of March,
1968, in respect of 'Education’.”

Deimanp No. 37—OtHzr REvENUE
EXPENDITURE OoF THE MiNISTRY OF
FINANCE

Mr. Deputy Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 525000 be
g-anted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance'."

Demanp No. 39—Grants-IN-Am  TO
Srare ANp Union Termrmory Gov-
ERNMENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Hs 1,00,00,000 be
granted to the President to de-
fray the charges which will
come in Course of payment dur-
ing the year ending the 313t day
of March, 1986, in respect of
‘Grants-in-ajd to State and Union
Territory Governments'"

Demanp No. 47—Ormem  Revenuve
EXpENDITURE OF THE MINISTRY oOF
Foop AND AGRICULTURE
Mr. Deputy-Bpeaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 7,50,00,000 be

*Moved with the recommendation of the Preaident.
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granted to the President fo de-
fray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1086, in respect of
‘Othe: Revenue Expenditure of
the Ministry of Food and Agri-
culture.”

Demanp No, 83—Orwer RevEnve
EXPENDITURE OF THE MINISTRY oOF
PETROLEUM AND CHEMICALS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,65,00,000 be
g-anted to the President o de-
fray the charges which will
come in course of paymepny dur-
ing the year ending the 3lst day
of March, 1988, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals" "

Demann  No. 110—Oruer  Revesve
Expenorrure or Lok Sapma

Mr. Deputy-Speaker: Motion moved:

*That a Supplementary sum
not exceeding Rs. 1,00000 be
g-anted to the President to de-
fray the charges which will
comg in course of paymeng dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
Lok Sabha'"

Demanp No. 121—Caprrar OuTray on
Currency anp Comiace

Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 71,43,00,000 be
R-anted to the President to de-
fray the charges which will
comg in course of payment dur=
ing the year ending the 31st day
of March, 1866, in respect of
‘Capital Outlay on Currency and
Coinage’.”
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Demanp No. 130—Oruer  Caprrar
OvrLay oF THE MinvistRy or Foop
AND AGRICULTURE

Mr, Deputy-Speiker: Motion moved:

“That a Supplementary Sum
not exceeding Rs. 15,00,000 be
granted to the President to de-
fray the charges which will
comg in course of payment dur-
ing the year ending the 31st day
of March, 1866, in Trespect of
‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture””

Demanp No. 133—CaprraL OUTLAY orF
e MivistRy or INDUSTRY AND
BuPPLY

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,80,83,000 be
granled to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1986, in respect of
‘Capita] Outlay of the Ministry of
Industry and Supply".”

Demanp No. 140—Caprrar Ovrtrav or
tur MinvmstRYy or Stexi anp Mmves

Mr. Deputy-Spetker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 20,00000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending she 31st day
of March, 1968, in regpect of
‘Capital Outlay of the Ministry of
Steel and Mines'."

Mr. Deputy-Speaker: These de-
mands are now before the House.

Shri Hari Vishnn Eamath (Hos-
hangabad): I want to raise m poiot
of order.

Sir, 1 invite your attention to pp.
22-23 of this booklet on the Supple-
mentary Demands which deal with
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[Shri Hari Vishnu Kamath)
the Demand for Grant on account of
the Government's taking over the
undertaking of the Metal Corpora-
tion of India as some money is need-
ed for expenditure on wvarious counts
in that connection.

The House is aware that the Metal
Corporation of India (Acquisition of
Undertaking) Bill to replace the
Ordinance which was promulgated by
the President during the recesy was
introducegq in the ‘Hnuae last week
and it has noy yet been taken yp for
consideration, let alone being
by the House. It has not yet been
considered by the House. Now, this
Demand anticipates the passage of
the Bill. Very likely, if members of
the Party in power are not whipped
by their Whips, it is possible that the
Bill may be thrown out

Shri P, Venkatasubbalah
On a point of order, Sir.

Mr. Deputy-Speaker: Let him finish
first.

Shri Hari Vishnm HEamath: His
point of order cannot replace my
point of order. Let one point of
order be disposed of first.

Sir, the Bill which wag introduced
in the House lagt week has not come
up for consideration. If the Bill is
thrown out by the House—I hope, it
will—thiy Demand for Grant on ac-
count of certain expenges incurred in
that connection cannot come up be-
fore the House. The Demand, as it
has been made in this booklet, which
has come before the House anticipat-
& the passing of the Metal Corpora-
tion of India (Acquisition of Under-
twking) Bill. It puts the cart before
the horse, so to say, as has been
well said, a drop of poison cap vitiate
a whole cistern or barrel of milk.
The inclusion of this Demand in these
Supplementary Demands vitiate; the
entire Demands for Grants. So, this
motion made by the Minister jg out
of order and this cannot be taken up
unless this demand is deleted from
the list of Demands before the Houss.

(Adoni):
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Shri 8. M. Banerjee (Kanpur): I
rise to support the submission of Shri
Kamath. ] feel that this particular
demand for the Metal Corporation of
India cannot be discussed in this
House. 1 have another submission to
make, apart from the points made
out by my friend, Shri Kamath.

Mr Deputy-Speaker: What Is the
rule under which the hon. member
raiseq thig point of order?

Shrl Hari Vishou Eamath: This is
a generul rule. When the Bill has
not yet been passed, how can the
Demand come before the House?

Shri 5. M. Banerjee: The moment
the Bill was introduced in the House,
you remember | wanted to oppose it
for two reasons. Now I find that
there is 3 Demand for Grants. It is
known to the Minister of Parliamen-
tary Affairs and the Minister of Steel
& Miney that even the Ordinance has
been challenged by the Metal Cor-
poration and that the case jg pending
in the Punjab High Court Circuit
Bench in Delhi. The Bill may not
even come up for discussion gince the
matter is sub judice. When that is
the position it passes my compre-
hension how this Demand has been
included in thig list when there is
nothing before the House. As 1 point-
ed out the other day, the Metal Cor-
poration was taken over by Govern-
ment by an Ordinance on the 22nd
October, 1865, when the Parliament
was to be in session from 3rd Novem-
ber, 1988,

I submit that it will be against
Parliamentary convention to take up
the Demang for Grants when the
Bill has not been passeq by the
House.

8hri H. N. Mukerjee (Calcutta
Central); Here in this booklet on
Supplementary Demadn, for Grants,
we are informed that an Administra-

tor has been appointed for the effi-
cient g and administra
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tion of an undertaking which the
Government propose to set yp and
the House js being asked to provide
money for thig undertaking. As far
as the House is concerned, this un-
dertaking will only comg into the
picture when the House hag dispos-
ed of thig Bill. Government has
chosen to promulgate an Ordinance,
but since the House ig actually in
session, it can take notice—judicial
notice or constitutional notice what-
ever you may call it—of the under-
taking only when it is there. There
is no such undertaking as far ag the
House is concerned and we cannot be
expected to provide money for the
purposes of an undertaking which the
House within its wisdom will decide
later on as to whether it should be
there or not. Since we have pot got
that undertaking, Government may
get money for that from whatever
source it has control over, but it
cannot ask us to do something which is
fantastic, which is so peculiar. After
ell, the whole business gbout Ordi-
nance is somewhat repulsive to the
idea of normal Parliamentary func-
tioning. An Ordinance iy promulgat-
ed only in very special circumstan-
ces which have to be explained in all
its implicationg by Government to
Parliament ang then the Parliament
gives jts er-post facto sanction, etc.
Before we have given sanction to
something which the Government has
done by virtue of ity extra-ordinary
powers, we are asekd to take cogni-
zance of an undertaking of which we
are not in a position to take any
Nptice. | would, therefore submit to
You that you should rule that this
matter, at any rate, cannoi be dis-
cugsed and no Granis can be voted
by this House under this jtem.

The Minister of Finance (8hri T.
T. Krishnamachari): | am somewhat
surprised thap this issue should be
raised because until Parliament
otherwise decides, the law jg that
the Metal Corporation of India is
under the administration of the Gov-
ernment of India by virtue of the
legislative powers of the President
It, by any chance, the Hous, rejects
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the Bill, then perhapy Government
would come and seek somg kind of
assistance o indemnify the acts that
had been undertaken in the mean-
time. (Interruptions). But today
the law is that Government is in
possession of this particular under-
taking. This undertaking has to be
run and we cannot leave it in the
'middle; the administration of the
undertaking has to be carried on un-
til Parliament decides otherwise. If
Parliament otherwise decides then
the Government will have to bring in
a Bill for indemnifying those who
have undertaken the expenditure and
at that time the Houge might casti-
gate the Government for having un-
dertaking that expenditure. But to-
day the law is that this undertaking
has been taken over by the Govern-
ment and it canont be administered
except by spending money and that
is where it comes. The mere fact
that Parliament has given consent to
this money being spent for purposes
of administration of the undertaking
the Government has taken over by
virtue of an Ordinance, does pnot com-
mit the Parliamrent to say that they
support the Bill; they may or may
not support the Bill, that is & diffe-
rent matter. But ag the position ob-
tains today, this Demand s perfectly
justifiable ang I do not think that
there is anything out of order here.

Bhrl N. C. Chaiterjes (Burdwan):
It would be proper to see first whe-
ther Parliament will replace the Ordi-
nance by a proper legislation and
then ask for Grants. 1 know that
the executive legislation hag some
force, but when you are trying to
make it a permanent law by having
this before Parliament, it is not pro-
per to mak for Granty in advance.

Mr, Deputy-Speaker: Even Ordi-
nance iy as good as law according to
the Constitution. Under the Ordi-
nance promulgated by the President,
the Meta] Corporation is already un-
der the management of the Govern-
ment and the Government has come
forward with this Demand. If the
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[Mr. Deputy-Speaker]
main Bill fallg through, the Demand
also will fall through. There ig no
point of order here,

Shri Harl Vishnu Kamath: On a
point of clarification. When Parlia-
ment is in session and when the Ordi-
nance is being replaced by a Bill,
which is likely to be taken up in a
few days, why should there pe this
indecent haste?  After the Bill is
passed, we can take up this Demand.

Mr. Deputy-Speaker: There is no
point of order here.

Shri 8. M. Banerjee: I would in-
vite your kind attention

Mr. Deputy-Speaker: Order, order.
Is anybody moving Cut Motions?

Shri S. M. Banerjee: Kindly hear
me, Sir. 1 would reguest you to see
the order paper. This particular
Bill, Metal Corporation of India
(Acquisition of Undertaking) Bill,
can come even today.

Mr. Deputy-Speaker: Already the
Metal Corporation ig wunder the
management of the Government of
India under an Ordinance promulgat-
ed by the President. The Ordinance
is as good as & law until it is thrown
out by the Parliament. There is,
therefore no point of order here. (In-
terruptions)

Shri Harl Vishnu Kamath: This is
an obnoxious precedent that you are
creating.

Mr. Deputy-Speaker: Let us take
up Cut Motions. Shri Yashpal Singh
is mot here. Shri Bade

Shri Bade (Khargone):
move;

(i) “That the demand for a

Supplementary grant of a sum

not exceeding Rs. 1,000 in respect

I beg to

of ‘Education’ be reduced by

Rs. 100."

[Need to intrease the stipend for
students.] (7).
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(ii) “That the demand for a
Supplementary grant of a sum not
excceding Rs. 1,00,00,000 in res-
pect of ‘Grants-in-Aid to State
and Union Territory Govern-
Ments’ be reduced by Rs. 100." "

[Need to take more eﬂecﬁv'e steps to
rehabilitate displaced persons at
Jammau.] (8)

(iii) "“That the demand for a
Supplementary grant of a sum not
exceeding Rs. 7,50,00,000 in res-
pect of 'Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture’ be reduced by
Rs. 100.".

[Export policy of sugar and subsidis-
ing the sugar industry.] (8).

Mr., Deputy-Speaker:
time is allotted.

Two houry'

Shri 8. M. Banerjee:
should be extended.

The time

Mr. Deputy-Speaker: We shall ex-
tend it by one hour as usual.

Shri Ranga (Chittoor): T find that
under Demand No. 37, Government
have asked for a token sum only,
but at the same time the Demand
deals with the tax credit scheme.
Under this tax credit scheme, those
who are able to export commodities
which come within the list of com-
modities certified by Government
would be entitled to a rebate up to 15
per cent. This scheme was hailed by
many people in the country in the
hope that our exports would be
encouraged But unfortunately I do
not know how the officers concerned
have thought it fit to keep mica out
of the list of such certified minerals
as would merit this benefit or conces-
sion. I would like to submit that it
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is very unfair to keep out mica. Mica
is one of the most important foreign-
exchange-earning minerals. It s
also mined from out of the mines, and
it is very valuable too.

Unfortunately, during the last three
or four years, the export prospects
have not been very bright. The prices
have been very low. Only for a few
months during this year there was
some kind of demand, but otherwise
the whole industry has been going
through a depression. More than two
lakhs of workers are employed in this
industry in the three principal mica-
producing States, namely Rajasthan,
Bihar and Andhra Pradesh. They are
facing unemployment now. If at all
any exportable commodity merits this
concession then it is mica. I would
uke Government to pay some atten-
tion to this matter,

Shri Harl Vishnu Kamath: On a
point of order. I am sure you will
agree that when the leader of the
biggest Opposition group is speaking
there must be quorum in the House.

Mr, Deputy-Speaker: Shri Ranga
may resume his seat for a while
The quorum bell is being run—Now,
there is quoruni. Shri Ranga may
resume his speech.

Bhrl Ramga: 1 hope Government
will give some consideration to this
matter especially also in view of the
representation made recently by those
‘who represent the mica mining ine
dustry.

Secondly, there is the question of
sugar exports. 1 am not very much
opposed to exports in & subsidised
manner, if Government are so des-
perately in neeq of foreign exchange
that they do not mind the whole eco-
nomy being brought into contempt in
this way by our selling sugar which
costs here for our consumer something
like Rs. 850 per ton, to the foreign
buyers at prices ranging from Rs. 230
to Rs. 620. The foreign prices are all
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oscillating from Rs. 230 at the bottom
to Rs. 620 at the height We have
to go and compete with others in
foreign countries and we are put to
this plight b of the inflati ¥
policies of the Governmeny ang other
wrong economic policies which they
are pursuing. Anyhow they are sell-
ing 1t at subsidised prices; and with
what results? The result is that the
country is made lo lose Rs. 10 crores.
That was what they said in the
beginning. But now they come for-
ward and tell us that we are going
to lose about Rs. 17.5 crores, and we
have got to spend all this money in
order to earn the paltry sum of
foreign exchange of Rs. 11§ crores.
According to me, thig is bad econo-
mics, Yet, Government want to make
our people suffer in order to get this
foreign exchange so that they can
play with our economy.
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That apart, there is one other gques-
tion also, namely the question of pay-
ing remunerative prices to the sugar-
cane producers. Unfortunately, those
prices have been kept low. There
have been complaints not only from
the south and the west but also from
the Gangetic Valley. But Govern-
ment go on saying that it would mnot
be possible for them to pay a remu-
nerative price to them. If only they
would spend half the amount that
they are losing on the sugar exports,
on the improvement of the quality of
the sugarcane produced and ils
sucrose content and later on the kind
of production also that they would be
having in the sugar mills, I am sure
they would be able in a few years
to come to increase the efficiency of
our sugar industry to such an extent
that they can bring down the cost of
production of sugar. But very little
effort has been made on these lines.
Even the cess which has been collect-
ed in UP and Blhar to the tune of
several crores of rupees, which it was
said would be utilised to improve
communications as well as sugarcane
production for the benefit of the
sugarcane growers, has not been uti-
lised for the specific or earmarked
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Taxation

[Shri Ranga]

purpose, On the other hand, all these
accumulated sums have been ulilised
by the Bihar UP Governments for
their own general revenues. That
kind of unholy thing has got to be
stopped. I hope Government woulc
take some steps to stop that kind ot
thing.

Then, there is the question of gur
prices. From time to time we hear
that Government have got something
ugainst the rise of prices of gur, that
it is because of gur prices that the
Sugar prices also cannot be brought
down ang sugarcane growers are
benefiting themselves and so on. I
would submit that that is not so ac-
tually. The prices of gur are subject
to huge fluctuations. For instance, in
May, 1064, the price was Rs. 204 while
in May, 1965 it went down to Rs. 166.
Such is the range of the fluctuations.
It is from such fluctuations that our
sugarcane producers have been made
to suffer for all these years, from
year to year, just because Govern-
ment in their own wussed way refused
to announce and maintain a minimum
level of prices for gur production. I
would like Government to begin to
think on the following lines at least
now, Now that they have begun to
tnink in terms of crop insurance, let
them think in terms of insunng the
gur producers from these fluctua-
tions of a wide nature.

1 find that Government are laking
up the Central Fisheries Corporation.
I am glad that at long last it is coming
into existence. Iy was actually bro-
ught into existence on the §th Sep-
tember, 1965, I do not know why
they tarried for so long. Now they
have brought it into existence, but
they have not made any porper
arrangements for its establishment
They have not yet thought of the de-
tailed administrative  set-up that
should be there, the number of officers
that there should be, the finances to
be handled by them and so on. And
yet they have come forward before
this House with a demang for a loken
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grant. I do not think that thal 1s the
proper way to deal with th~ House.

Then, there are two other compa-
nies, namely Jeasops Co. Ltd., end the
Jawar Metal Corporation. Both of
them have been found at the rocks.
But the Jessops Co. Ltd. has been
taken over by Government since 1958.
We have no information as to how
the State has managed it, whether the
State management has been better
than the private management..

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
Very much better.

Shri Ranga: But we have not got
any information here. We have not
been told whether they have been
able to achieve any profits and if so,
how much. Government have only said
that they are taking over these com-
panies. We are asked to plare money
at their disposal. Then there is this
Zawar Metal Corporation. It has also
not made any profit. I do not konw
why we are asked to take it over at
this stage. We want more informa-
tion in regard to these two corpora-
tions.

Any time Government thinks of
taking over any particular industry
or industrial concern, it thinks in terms
of a corporation. What does it do? It
guarantees & minimum profit. If this
profit is not realised, then the general
taxpayer is expected to make good
the failure of that industry to make
any kind of profit whatever, This is
a wrong financial approach. My hon.
friend, who was Chairman of the PAC,
ought to be able to see the humour
of it all

Then there is this Oil Corporation.
This is an i scheme that
they have. They have the Indian
Oils. There is an agreement of Indian
Oil with another corporation which
deals with other oils. There is an
assurance given to the Indian Oils
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that it would be enabled to make a
profit of @ per cent. It fails to do so.
Why? because in its dealings with
the other corporation, it has sustained
losses. Therefore, for the failure of
these two corporations, now the gene-
ral taxpayer is asked to provide these
sums. Is this the right financial ap-
proach, Why should Government
create these corporations, one after
the other, and give to their own cor-
poration these guarantees of minimum
profits? Afterwards, why should they
go to sleep while these corporations
go on sustaining losses and running
into troubles”. Whenever they sustain
losses, they again come to us not in a
direct way, that they have run this
industry in this bad way and there-
fore, they have lost and they apologise
to the House and expect the House
to make & grant in order to make
good the loss, but on the other hand,
we are asked to pay for the loss sus-
tained by a corporation which is ex-
pected to make profits, which is ex-
pected to manage that industry much
better than the government depart-
ment itself,

So I want my hon. friend, Shri f. N.
Singh—though in regard to these Oils
Corporation, he is not in charge of
it—to think about it and see how ab-
surd it all is, that within his Govern-
ment these things are going on—he
will find all this tamasha going on in
the Ministry of Petrol and Che-
micals,

Lastly, 1 am glad that this Instivete
of Constitutional end Parliamentary
Studies is being brought into exist-
ence. | would have wished that the
Lok Sebha Secretariat or the Parlia-
ment Secretariat of both Houses had
taken a more direct interest in this
matter and themselves organised it
with the assistance of parliamentarians,
educationists, lawyers and other peo-
ple that they themselves suggest here;
instead of leaving it to the initlative
of outsiders, they themselves, should
have organised it and afterwards Par-
liament would have given its blessings.
Parllament should have taken up such
a venture a long time ago. I hope now
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that It has taken this particular ghape,
Parliament would continue to evince
interest in the development of this
Institute.
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wid, 37 & wrc w1 0F ff faT
aifqw waeqr Gt 7 1 fE feeeit &
o7 ¥T § weqgw W A% 71 o faet
T @ AET &7 aA gL, AT IIHT HOETC
w W 7w eegfear @ o
wife ot oA § e g A 8,
e ot sfirerer ¥ gfeer vy @
|k | i apor R Afws forrd qre o
it &, T &nT O oy ¥ foew ¥ af
# TR, [F AW KT GTOR! G
carT fgd | w Wl ¥ aTq & yw A
1 gadw v § 1 & A f fe o
weqr w1 a1 frgwmaet o 9w fom
amt w1 & & qwma frar §, 3o EERw
W g wifEE

gt win Pra® wow ¥ § o
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farare T SEAT E 110 & 1w W
1 g v g F vy agan g %
AT 39 O g § W gET Am i
&g W @ ) ¥ § ofemie & @
&= Wl aga & Tedl # o sqaeqr-
fawr &wrd 1-31 & ) oo & waew
& wft av 1§ QY geqr g & A
Farforsr sromarer vt aT#r arEwERy SO
¥ wrew ey @ faent & @t ¥
Qe W &%, WWuq 6T b,
ar faare v g% | fafww s #t ad
ae-aag T g9 "oy ¥ /v gdwl A
ereqfaer awrat ¥ W 3Er W §
fort &1 qumaTT 1% 1 AF &1 AT §
WK gT am ¥ foly gw amf w1 W
favia ¥ w1 g9T wTaT & a1 KT w1
qfeariz & av% ¥EAT AT § 0
At W ¥ gafa gweea 1 eow
guwarat fem 4t g & dfwer Pt o 4w
I w1 wEwmwar § e dw & feedt
GdT woqT F w@eA g A FanfAe
aar wedg gifeq) & fafew qgani
T A T 8% |

TEWT OF JHATE WA §1 |
Wit e 2wt ¥ off o sy
werdt § I s et &, wan whwd
g o ¥ P & @ @A
W, AN T G §F WA WA S
Tt AT T, 1T 9w ¥ oW S
ot I3 forr ® x| o & oo §
e} aga #ay v § N S 7
feeraedt Tat &, ugy ¥ Q@ W QA
Fadra sworrE w1 e v gy §
qafy gardt gfrafefedi ¥ @ awe
e & o wramg &, AT 0T T W
& qrgTen W1 §, foer Wit o Qe deq
¥ T § ot T e g1 W AT

¥ 71 aw ¥ @ qud geand
g * W vl ¥ feewedt wdt § 99
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¥ §9g £T & §8  aeg e
& awwar g fis o7 0% weEt o g
wF oy & @ w7 2w & v v
Y wre e e v A & o I
TAATY T § F g ol ST | g e
Y g & fod Faw 2 o w0d T T
& ot fiw gowre dar agat & ) & e
fir ot 3% 7¥ siva ¢@ deaT & oA T
¢ 37 ¥ oy ¥ @t mgTHaT W
Y gri AT wroew § Wiy f 2 W
W T T gl AfeT W6 oaw w1
£9 HYqT & wTHT %) qEw A & fay
gt wfuw & wfaw agrgar 0 oife
g geqT NfE oqfgr 13 Mg 2
T WAy # i & af ol & Wi
kafar ¥ qF dar arfge sefeqa st
@ Wi ag grfger gam=r gwAl ¥
warew & ford wgraw
14 hrs,

# oF o I wgar A £ )
ad o 7 i ¢ e afa
& uiwewy foepmw wwiom &
vy i § Wi Y 1 G aoe £
o & ) vdiweRT foEgA W
T ) e g€ W e § e sw
¥ xo v Wy femr 0 Afew agt
a% 39 & w7 & fooe w1 svew
§ 3% TwA & 9w g @ e gE Feqr
T AN WA} AT WHT AFT AT TG 4
a&1 & gaft g7 wrr & ¢ v 51 fas
ey fapgr wan § i & fawewt frangien
wEFRWT & A1 feee 3w W
qowrT 7 ML Y ¢ fE W 1w wr-
wa w1 fefgaqmr & Ao fefrde
fady a7 7 fady, afex 37 1 4} sfowm
fefa-w s famm w1 57 frsrgd=
wreqrowe & fgema feara w1 2wa @
9T AT & FF FgT 37 ®1 897 1964-
65 & fog 21 =&y, 29 EATT WO WT
fefader 21 & a7 17 weqy Y aww
% fad 18 e, 22 g9TY, 53%0 80
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aTET W A TFF G IX GORIC KT
RAT g | ¥ w1 1w w1 qEW g%
#fa ag wg gt § oA Gfewew
f- srgdm wroartem & w7 6w g
# gz wfgy e 3w & soar
® SGTEY gW WIUST I EW | TAT A B
e fefadex 33 & foir wo0 1 w1 Q1
wT I¥ WOETT W GO T 9% |
XA ¥ ¢ A & gawT g iy
f& q7wTe w1 §9 24 & wrwwgwar 4
9% |

£ Wkt & wng & ¢ [l ¥ gE
7 wda w7t g W gt w7t g fe
g9 T4 &1 4T T3 |

Bhri M. L. Jadhav (Malegaon):
rise to support the Demands.

In regard to the Agricultural
Refinance Corporation, I find that in
a number of States credit (facilities
for agriculture are not available.
When we spend crores on importing
food from other nations, why should
we not give sufficient credit to the
agriculturist so that he may have an
incentive to produce more. In the
States where co-operative institu-
tions and co-operative banking are
not successful, they should be made
to function effeclively and credit
should be made available easily. I
plead for the person whose credit-
worthiness is always challenged. It
is always the poor man, the small
farmer who suffers, he does not get
credit because he has not got enough
security. 1 feel that security should
not be the criterion; the capacity to
produce and the yleld should be
taken into consideration. In all the
States where the agriculturist ls not
getting enough credit, this should be
provided to him. The food front |Is
also s important ss the war effort,
and therefore as an emergency
measure we should see, that this
Corporation functions effectively and
provides enough and easy credit to
the poor man, the small holder.
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Coming to Demand No. 83 relating
to the Ministry of Petroleum and
Chemicals, it is ¥ to subsidise
this industry, but when we are
clamouring for more food produc-
tion, 1 have received a number of
wires from my State of Maharashtra
that crude oil and high speed diesel
oil are not available there, that a
number of engines are not working
for want of this oil. It is surprising
that when we are talking about
increased food production, that the
rabi campaign should be successful,
and when there are reports of failure
of crops, there is shortage of crude
oil and high speed diesel oil. This is
a very unhappy state of affairs. It
is necessary that agriculturists should
be supplied with crude oil and diesel
oil, and we should give them an
incentive.

Then I come to Demand No. 47.
When we are subsidising sugar export
to the extent of Rs. 7.5 crores, we
also find that the gur industry is
neglected. In Maharashtra last year
the cultivators who manufacture gur
were affected, the prices had fallen
to such an extent that they were put
to a loss. While subsidising sugar
export we should at least see that the
gur industry is not affected. There
are some bans on the movement of
gur from one State to another and
that also affects gur Prices. So, 1
feel that gur production should also
be given proper incentive, along with
sugar, and it should not be affected
by our support for sugar.

With these observations, I support
the Demands.

ot w§ . TaTETw W, & ww A
agh femy Fo 39 ¥ W grIw w0
sara faerar wmgan g o femix 7o 39
o R

“The Government of India
have decided to render financial

assistance in the form of grants
and loans to the State Govern-
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ments of Jammu and Kashmir,
Punjab and Rajasthan in connec=
tion with the relief and other

es itated by the
recent hostilities with Paklstan.”

& wreTy weAT ot ey w faiy w9 &
o wrefaa w70 g § o we #
7% | afe ag AT qTq aE 9K A1 IR
e Fit e *Y 9.6 gamT & faegrfo
R LR EL i e S hE ARG
¥ ¥ w9 ¥ w7 50,000 AT FF F Ay
Faw wx 9 T R agt ogw
oY 50 oY a9 T AT ¥ | gF e
Y OIT & o1 €z ¥ q6a IA AW &
far g fafrr e M § 1 3a & am
E:

"'TTAIE, TAATH, WEA, O, FNT,
wore, wEeT W AEdY | gz fafaT #
T 1S gAT A Ay A o & wgi
L Gk g

& g wngan g fv fgrgeama Wit
qifeeara &1 wgTE & (g wad we
factre § | w37 A7 w7 w7 feafa
¥ IEr R qmr k1 Bow
T o¥A At as¥ @ ow
g g 1wt R € el T Ay o
saeqn wgY & 1 7 agt zqw dew w©
srreqt § WYT A I S° O A avy
wi & | zararT ot FEE qa miE R
AT 8T wawe feafy agta) ot &
aw feaiZ faeft § fie agi g o
¥ ot ot § o aga & 9 dfew @
e § A w Hzqu dew
oY 7 4 @z ¥ wwew fwm o @
R §X wr wwd § o i e R
wvT woere w1 dar 2 foar & W
3% wg fam § e a7 qrard AT
&, qu w30 1 & et oft & gz w T
§ eafeq ag wg @ § 1 8 A 3
TveETOw WY AWT g & 3T an
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wr § f it s g o § e
s A fegrd § 1 379 fafa ag & fw
I8! ®rf ey qreT A &, 4 S
FOR FA¥ FrsdardraaT g, 7w
ORIT I BT aTH 41T X7 R | O
s wt feafy godt fafac 7 8 1

R IR AT [T AZHA & 70,000
wrr faeqfor gy FT g § 1 ¥ S
7% mrgdt & | T gATe @ fE g7 W
frarrsz M7 ¢3 faal # sqw
warar arg Wt fe wfaw a e
wrarft 8, fardt g3 Sranfeerd 6
# | 9T T AW F oTEE T wT ;AT
Tarar wg A e e & ww E @
qgF 7 A0T1 %Y, A1 For v o favamw
@y &, dwfEr 1 smedt |

9T g% 79 g A ¢F fad
¥ WY 79 FF BIF FT AOT FT W
¥ 1 3% fag wma 7 S sraean agf
&1 3w fag e A sl
®T ayweqT AT AT 1 Agh I
T 3 A5 wT Gr §, WE T
AT &Y AT A4 R

ot aolt (oft emrelt ) woE o
arAwe areaa grm 5 53 &mi %
44 FATT TACLTT TEATH & AT G
t vl gmm w97 T oW 0

Mg A T A
WY FAw 40 FATC ANAT ®1 wgat
Ll &

oft ey ;T geT &Y ATIw W
qF ¥

oY a§ : 7% FJrA 50 AT Py
s g, 395 & FAT 58 g w1 5w
b o e da ¥ d7 @ g
8. 316 Tng fawet wfgd
1803 (Ai) LSD—s.

.‘ 1965-06 692
ot arft ;. 3 O ot wifaw
H T & w9 /K §

ot w¥ ;AT orw AT & qU e
wra gut & 1 & 3% Zaw 9T @ qwar
g | 90 AT ¥ QX wAwqr qaray qft
L

wmox wgr @ fw w mfagt g
forde 728 &zt enfiow 7 g qon a1 oo
formr s 1 W T mfag & e
o7 fait & ¥ o fafre aame & &
&, afeq a1 gat Fr & 5nn 5o ff
fear war & 1 g@ g R 25 gwTT ARy
srare # ¥ foasr w1 o s aff
g 1w A VTR MR 9 waw e
<@ & 78 T & 1 AT v oy § e
7 freofat & wr e dww
T & 71 71 a1 gy A% faw a
%7 7§ § TawT gAn! 8. o A faw
w4 | gAwr e w06 T d ) qw
Tt F AT & o AW A " aey
& 70 weqT & awersg foner R
WTIT Wk 9T 9T A 6T, W W
T g g1 a1 & wrowt ¥ awar g 1 qraY
farfar & wrera farren feat & o e
WA FATA § aaTA w1 gar & ¢ | A0
o § e gy frfar & 15 g
&l & qrr Tomedt a1 wvaw A
o ¥ f, 39 fag mg it A 20
¥ w7 § R ogw wwrT o7 feafiy
vy & o w) At g nfgg o &
it 3t o1 gxw s § o g g
s &1 ffe ¥ wgm g fe gt
feafa aga ana &, vad o1 gy
s faan st wfygg

T I OWTY AT AT WTORT
war w&m e aw saraE € feafa
gt @ § | oF oF avg & A A
wTT w77 HfgArT ® var A § o AT
qg o1 3% §, & O A ¢ feed ooy



D.G.S. (General)

[+ w3)
g w77 | A forr S & g
oy Aft &, 3% farg v T sqEeqr
Lacik i dl :

2693

orqA g7 w1 & fag gIg el
qrETC Y faq § | A wgar § i wrosy
w1 T 9T fde 7 8Y AT wifyg
@ w1 & fag wiw gw sA0 frger
wifwq, Fat arona faawr Qi waw
I & e Ofwe | s agt arfafor
wgT v AT o & g fag A wg g
fe o sivie & faegifeat & fag
o dar g 2 § 3a% fAw oF FAS
fage wifwg, 999 0% aTq w@M-
¥z ¥, OF W &1 @y | 7 wiEw
F{rai & far TR e &
HATERT GTAAT ST | GTIRT FIOHTC
gL 9 g4 fawmw ag vaar
arfgg fagar st @ Wi @A Wy
g "

g Tz & fewiz qwat 47 ox
urat g 5t far e E A H 1wl asy
w7 AT FIT A T AT 9 q9r
qi .

“The foreign price of sugar s
lower when compared to the
Indian price but we export sugar.
What is the foreign exchange
which we earn by exporting sugar
and what is the amount of sub-
sidy which we are paying to the
industry for the promotion of
exports.”

Feud oFr seEer oy v g g

*“The amount of subsidy that is
paid wvaries from year to year.
This year we would be exporting
about 2.70 lakhs tonnes and the
foreiotn exchange earned would
be 11 crores and the subsidy
would be about 17 crores. This is
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on account of the fact that inter-
national prices are more low.”

It waTw § Famar v § R agrosy
oY s # A wAT v @ ag sare
wear 3 &, dfwed IaT 93w w1 Ty
W T AT {17 WY T Y Aorg ¥ 0w
& @ & | A 78 T IA N30 F ¥@
®r &Y wgraen w0 & foo ard e

TR IgTTag ¥ gz A FEA §:
India that is Bharat and Bhared
that is UP.

W@ @I F1 Arw ¢ e g wiw
¥ # § A W Iane agg wm
grar & Al ITFT wEH W GO
# &t waan wreaTy @y wifgy, e
H AT e &= A

s oFes 7 & fam {797 arETa

# fa gurt agh o A1 950 w1g Wy
Z Far7 FidT ¥, IR BN TGT 404
saffeaiTcid 1 Aqza i
A AT AT A7 F0AT I £, 94
w1f gudt wafedr a3 ¢ forw s w9
s mrigw & oo atge e AW
TUEE E A A T g g 9
FATTIW & FF CRATATL H1 AFTIAT
at wafadt w1 o § 1 FAE a7t Ay
59 fgmmaft g gafac 396 =l
o R W TR A T AT TG
The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): That is not correct

The entirc raw sugar that was pro-
cured for the purpose of export was

taken mostly from Maharashtra
because we purchase from areas
where the ex-factory price is the
lowest

st wy : w9 A T FAE
q1, § S W] FARET FAT AIEAT
g | ST e gt v o i wgrOey
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oYt wgre § wean A b Qg W
Iataim % a7 & fowadr ww g &
X F14Y a7t 950 1T ZA F FaT A
B, Ja¥! agT 404 §37 9f7 27 9T
a1 SR & | A WA § 1 AT WY AT
®! #7f @y W7 @ g 9K baw 5
HITE B HeART TFAT G
Shri D. B. Chavan: There are some

international agreements entered in-
to by the government: for instance

the U.S. sugar agreement or the
Communwealth sugar agreement.
These are international agreements,

You have to export whatever quan-
tity you are expected to export under
international agreements.
ﬂ"i:ﬂﬁ{iﬂg&ﬂo qTe
480 FT Uitz g1¥ T ot sl wr
IAN FEAT WE T § | GewvAe
od, #§2f 1 Wt fearew fear o &%
t 1 % qen g e am g ¥ 2
A F71 AT AT gz &)« Wg

w1 =1 9T 14T @i wET ?

gt R dmrr gz ¥ At
% o1 fears 16 & wada wmn g
%3 w41 g | 39 fewrw & fay wgr
i
One vyear intensive course in Russian
in 1965-68,
Iq deqr & wea fiver 33 ¥ fayg
wer 93w & $9 framdt 2 & &Y Wy
¥ Avsf gy v wrg B afwa
FI%) g WA AT } E AR Kaw
75 §77 A1 W w2redw foan aner )
& 75 w78 ¥ and e o g, @
arfz wf mgt faedt & Far A AN
ag a1 g1 T 6T @ W w9 A w9
IARY 125 AT 1[50 ¥ FT TIWE
aga dida dy § fao famar
afgm 1 & Ty Wam SEx 0@
% fag wir § | W@ & 91 oA
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fufrere oS M gt o
7 ¥ amy qg wraw faar qr fF oy
CEgz agn gy amen ¢ oo og
g wwr § W afer & wg
s ag w7 47 § @b wife oF W
qESr AT waear F ag ox fowd
AT ALY §, AEH STY KT« q1G7 |
T 91T AT 75 ST w2 TIAE AT AT
W A & gy afaw wi AT |

wagt wer Ty getegz wen §
wgt OF qrEwTAT Sedr off | Ay 0w
ge & fag az v §f § Wik ey
g ag a7 ddw faary w1 o
wrEar § 1 3fwm at ag a1 e o S
=z & WA o ¥ fey o fafen
&t wret A f ag e 9a o= w1 a7 %
#uryd a8 qgt 9 U S A
faar

Mr. Deputy-Speaker:
taken more than 15
have taken 17 minules.

st xd oW 15 fre oW o@
w1 gt g a7y w2z fraz ad g
(&
There were so many interruptions.
Mr. Depuly-Speaker: Thare
other hon. Members to sprak.
ot w¥ ;% wziavn 7R wrger
& @v & ag 91 oTO S gar
I a1 AT Zrew F A Ay wigg |
There is an institute recently opened
here.

You have
minutes; you

Mr. Depaiy-Speaker: Every Mem-
ber has got a r.ght to represent his
case in Parliament.

Shri Bade: I am referring to the
Iostitute of Constitutional and Parlia-
mentary Siudies recently formed.

a7 A1 9T (YT e e
@ 7 qiFnEed eda gw
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¥ arer § & vEw wwda v g 0
g UF QAT Ay W ah wew § 9
§ 3¥ a9l wo § 1 o w9 F
W W aw & sedeguw @y § )

e ¥ & Wy arda el \TE
¥ fex afvre wan § fe ag faearfoai
W xarx & fog ot e 2 ¥ da
R wTgY § Ay w=T F A A @ g
sa% far oF 538 fage 1 9
o 3q w4 1 qia ag den foagfte
® frm am 1 g st w22
wawfad 4 @ & s @y wy
Wt 7 a1 freadfEi & qwem
e adt & ol gw T )

oA

Bhrl T. N. Singh: Sir, may 1 inter-
wvene at this stage because I have to
go to the other House.

Mr. Deputy-Speaker: Yes.

Bhri T. N. Singh: I would like to
answer some of the points raised in
regard to my Ministry. Certain
points were raised by my hon
friends, especially by Prof. Ranga, in
regard to some of the industries. 1
may point out that the Zawar mines
which have been taken over are pro-
ducers of strategic material. There-
fore, it was the correct thing to do,
and 1 think we have almost rescued
that concern which may have gons
down otherwise but for government
intervention.

Dr. L. M. Singhvi (Jodhpur): It
that is so, the Minister should make
it clear why, i! it was intended to
take over this mine, action was not
taken to take it over two years ago,
when an  application for loan was
made, and in March, 1964, when the
technical committee had  submitted
their report, they had delayed taking
over the mine and that by delaying
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this, they have lost about Rs. 9 crores
by way of foreign exchange. What is
more, the manner in  which it has
been taken over appears to amack
of some fishiness somewhere.

Shri T. N, Singh: As a matter of
fact, there have been wvarious difi-
culties f.om the other side also in
regard to the taking over, so that to-
day we have to pass a law to take
it over under Parliament's authority.
So, It became mnecessary

Shri S. M. Banerjee: The only point
is this....

Bhri T. N. Singh: Please bear with
me. I have to go to the other House,
and s0 . . . . .

Shri S, M. Banerjee; That cannot
be an excuse. If he is in a hurry to
Eo there, let him go to the other
House and then come back. The
Minister in chage of Steel and Mines
is not here.

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): I am here, representing him.

8hri T. N. Singh: If there are any
points left unclear, my colleague s
there to clear them yp later on. In re-
gard to Jessops, Prof. Ranga had doubts
about its management and asked whe-
ther it was going to the dogs. The
record of the public sector manage-
ment in this regard is extremely good.
This concern was in the doldrums
when it was taken over in 1957. No
dividends had been distributed in that
year under Mundhra's regime. The
whole concern had gone down. Soon
after taking over, wr were able to pay
a dividend of six per cent. The value
of production in 1957 was Rs. 6 crores,
The reserves have gone up to Ra. 103
lakhs from Rs 53 lakhs: double the
figure. The reserves went up still
further in 1984. The value of produc-
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u'on todly 'was Rs. 16 crores as against
Rs. 5 crores when we took it over, and
the profits were Rs. 76 lakhg as qai.n.lt
Rs. 27 lakhs; the dividengd declared
ig 12 per cent as against zero in 1957,
This is a good record of the public
sector management, and [ think we
have taken the correct decision in
taking it over.

I have nothing more to say in re-
gard to any other point which con-
cerns my Ministry. I may, in pass-
ing, refer to the tax credit scheme in
regard to mica. From what I under-
stang ubout the whole pasition, it is
on'y in selecteq industries in which
there is need for such incentives. It
has been considered carefully, and we
found after due examination of the
mica industry that such a tax credit
is not necessary.

&t gwaw (W) o Fmeey
wEew oy o szl fraire e
ger g F amr m A v § &
T wada w7 ¥ falr mw e §
% o7 waat ox femie A 39 W
ferie T 127 & www § ¥@
fors wem 1 @ & o AN gL AEX
graudd ¥ 99 ¥ wwrw ¥ ¥9
WENT | W g O Wrm 9 qTfe-
A A N gwen fem a1 g F gt
T il A wrAETe W grfae
oY o7 A wErd ¥ wE Afew Twk
wgt a% gwré O oofe oot
gy % g &1 §aTH @1 AR
st yremdt oY gvw yoond & ww
w2 framar

ay wroat Anew aw ny Of oK
Srord wrgr 9T Wt ag Afel W
uw wife sravaw A o o ¢
oYt tw wTw WY wdow ¥ IR
wUAY WA aw ¥ qrag A4 € )
T A gyl & wreATy w7 & fewrd
TEk gy ¥ A gt S ¥ wwtee
w s e § TR TN e
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Wt § TEA e o § —

“Many of you braved shells
aqd bullets shoulder to shoulder
with the Army's administrative
se:vices while some of you lost
your lives for the cause"”

@t 1 Y afew o gl dved
o & trar afrede aaw graee
fg g g mg wer b —

“Yet another example (of gal-
lantry and sclf-sacrifice) s to
be found among civilian dr.vers
of the local ‘thelas’ who in spite
of heavy shelling and strafing
by enemy air continued to deliver
supplies to our troops right up to
the front line...... .

wh aOF ¥ o gt Y Tw e
wedt wgrw § & & TR f O
TaaRE wrzd w1 og afefedz foar
§—

“Their drivers and cleaners and,
in many cases, the owmers them-
selves have shown & un.que
sensc of patriotism and driven
the vehicles in the forward areas
without caring for their personal
safety”.

T ot % wodt wOETT W wwET g
fs T80 M gt HeT o 7w yrred
o el ot 3w w6 Ao
¥ ¥ ferafadr % 53 ga% Wit enafourat
%) dwm @ferar otz €Y & dfier & g
g s xord tw o g I fame
i et gt Farel o W aTEn
% wf § 37 & fay ge ot o fem
wrar wfgg 1

g oe Rz ¥y ?
ot wmw vt g ¥y ool @ farw
% vu oy v o fawr ww o § oifs
T 2w faar o &% 1 g7 OF WY
o qr At b amx ey an 1k § o
& wu fewfan & ok ooty fafwex
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it arfan wfews w1 eomr femmm
wigat g f fom &l & gt ard 0 §
Y gl fs woht andl aw # Y qafy
ag « qomw cww fe oo g wary
ot g oty & wg WA S AT
w3 § g% arfum qfar s € e
®Y § agt ww ¥ w4 0y A AU SadwA
TREm G agglmgaaaa
smi oYt 37 A A w¥ I TR
faelt ) wrfgg + I @ AT &
Y feerft nfge 1 xafed & wfar
wform arel ¥ o ga¥ fac wm
waif foeelt W} fez maiden § T
ag ¥ og fgzrga & § fe o o3 oyt
v a) agd W I @A A
i AV 9T ag F ZieDs feariag §
FaFY aTE sgiEt g fgm mar § R
T Ug FAEWA SOrEl fEar wid

% on qafor 7y wer fe ag
N 9.2 g2 afama 917 7 yroad
g 35 Tw 7 ¥w g3 wgd feaAr
arfpr v g o fama waw
€ & sawT g9 T 3o feen a1 gw 9
# gam 2 Wfgg

fRfiarm & g § o1 7grdlT
e i 5w faw gpt oy a1 @ f3 o
ag Ardi sxra §, sepawiln, qua
wrT wsig A, 3% fag SgA e
¥oara gz 1 1 K A 3a fem ot
uToH Wi & 41 {7 @@ A% gaF a1
qI R A AM ARt F TSI X R AT
faa® Qsa wfem & awg § oA
9T A awR e ¥ sgnE
& o\ ag A1 T8 4% &1 Ay AR
wh ifaeer &1 AT @ A ¥ I3
T W17 &, AgT § IAF FT IAR! WAT
g1 & 56 fagis & A QF sTawTd gH
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9Ty wOETe ¥ avw & ot vk § IOy
qaT weaT § fe go g6y aw A ExT
gor & 9w ® ag IR gEr ad
ndl # awx £, sedt QX
el ®Y avne v § @@t 9T A 9.2
#faw gt § cwar 97 aamar ¢
fire 3 307 62 W 7 FoX 24 WO
w7 mrd g @ F e
w9 ®TY ¥W ¥T §2% 36 WTw g
T, ATGEERTE &7 §7Tw 48 W@ oG9y
mAkz QT Faw ndia 1 g o
wE 3,80 T g wT fadfiw wy
T W3 v Uswd 52 w@ @y
A EE i il i il A
fe g7 fameT ardaT o < A
STET & | TUHT @At ot ¥ HwTAr qr
f& 777 T2 §791 95T TUEITHT ST
¢ AFA faar 7389 agi 97 gl
¢, S=%! 971 W & faq ag ww
wrirmg whogdmam o
W 2T W@ g (% aer a7 qeafew

i & fau 9 9w fa@r =iy

o7 wig @@l & gl # e
®1 24, A1 wicw! maw g1 fa faoe
ar agr @ afr, afww agr sv £ W
agt swa @1 & fadsa s mgan
g & 37 #1907 & gpEw &1 gy
wfee | & a7 =g vvw ¢ (v &saT
dyo A fem & g dw @ fw agt
T THTEAT W\ T TIGE AR G 48 R0
afwa va w1 71 w DT Tw g
wifas Fm wat 7 78 g 3w § |
k1 TEG S ¥ GasTw famr war
w.fig 1

Ot falwdve fafet o) ey
fafieer @it gmt mef & fafmet
WRAIT A qET & gIEA &) i@ gy
gt *7 €T Wi fawrd q@g f
i § 1 foaw sog o o ;i R,
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N Tt A fwenw 4.
wed gAifegr, R 4T §T
gAifagm ot 3o HedT ¥ m%
¥ oz wg qar ¢ a1 fw e gurd
TET g 99 ¢, W fag gl
Wi famar «fgg 1 w5 & ¥ I
Wl w1 g daw ge W & fag
e agt fear s wfeg 1 qfe
IAR TR K FWE A W7 vy
¥ e pww e w5 afar T g,
cafor  ©aww &m, ceEE ¥gA,
¥eY Iew AT qedT faw o7 aget W)
$3 w@ ¥ fag qeadt w1 3 wifgg

farer s & el (ot v
g, ): #® uawE w7 fa qan §
fr ornge g1t & feftw fogr mn
t

it gromw : afe ok ganfees
aft foar war §, 39 w1 ot fasn
wifeg o

st wgre fag (arowEt) ;o ag
a1 & faq g

st grow : wa & ow ol @@
%z A g, fom w1 @y ad
wETIIEET § O 0 g diw @
Cedutio iC Bl pr el c il A
I8 & o maa Zut @ fe v ag 2
o afy AT 8, wnfew T
fafezez & art méa oz g7
§ V¢ @i O WA G A
g1 & gvwT 1 ouF wwm fE gt
gt aen A § 9T awgT F1 a4 21wy
ot 2, 3% %1 owE v e B A
w W alr g ofgy,  @fw
ETd Ka) e w7 Qo
W W we wX Tt o T T
Qo
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o el & oo & 1 fniw
® §ndA A g |

s wwl W e (wewe)
IuTerm sged, & fawmiz msT 35 &
UF 9 ¥ T Al sgew o1 we
femmat srga § 1+ ot madig oy,
ot g U, A fwdwd g g ¥
o A owEr & oy fraew wer
wiget § 6 * W dazdiy foom
woE Wit ey fuse gwiw ¥
vt gw wrer ¥ dw1 A ¥ o o,
e o 7 ogy der AW g §, A
I8 & W 9 I K1 QU qeiEar
fren wifgg | ofe &wiT oy =
FAM, A 5w & qf+d & {faleena
®T OF W g g Sl

X® 7 ¥ T @ aw dmy
gt gt ¢ v wfng & (7u ox gsmT
T w7 g¥ wwA gv, am e grenw
fe wir s ez ST wEE § oA o
FmiEl sl @ 1 /Tt & T g
X A GAxi gwT §, °W €1 i@ gy
a1 (5= @ %, gl w0 &4 wifer,
g Al Ra.eq 7 €185 gl | uft
a ¥x= araifew T B, (5w ¥ feg
on wO¥ s9qT fegr mar g Afew
W awfe® 77 & @z qeq 957 6
BF %77 ¥ [am o daw 3w, grm (e
g 37 & a1 (ww qer i mafsymd
&, waf¥ aga § a1 0F 2, fo7 ¥ fom
O o ¥« AW {1 T 90
i w0 weeir g @ ot § 9T
og &A1 g fE Wi & 68w
Famr-mer atw ) gdf afwena &
st 7 eroonfiad & fag ¥ wzw sk
wid §, o aweat 39 & faega fom §
og OF 43 ¥1 g5qT § 91T E B I
gfez ¥ 2w @ WX T gfe &
w At ¥ guw w0 o o
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wgt ow fenie ¥a< 83 w1 wrw
&, oft v i A Rfwer H At W R,
wia gt feafrag } fe gt aer
fadt & et 1T Fraw wraw & w1 B
#fe thm gl wravwer & snmer
&1 @1 & 1w @ Ao ey
T, o ag fam g A e o g wwe
g Wy wrena feogw A
®1 47 FL | WA GIET ;GT I
@t w1 W o wfew o oy
& g% ag aar oy fr Wi W WA
il o Afa & 7o ofeaqs ¥
fomr iy § A $x waw Wt @,
qg TR 1 AT g agi ¥, I A
@, geda Sad g w1 gaT &
wq oI I 3 Ag = @/ o, A
"I 9 7 At OF % AT wwT
o gt & &= #0 " ayd, @t
gl dow 19w wfew d21 g3 ¥ 0w
W I GWET FHTL ATHA |7 Sl

gafau @ a1t § Faw % qawy
®T % A &, WAF FArar w1 Al
Hifa #1 a=wq F a1 7 /1w g
ozt a% faa dareg o1 g G, IW A
gaT @i f® w3 qaigy wgd
qmA & gerw § A Aifa woor @i g,
TH A FATYT-H TA F1 qraeawal § |
ag awa sai Yo g€ ? gsfag fe
g WE gW ErAA W w1 Wy v,
I gHG T A €77 wrgw F; miear
wTraT & fipat o e & mfeat
w=x @ af, graife i3 & mifedf
& ®rye aga wq 4 1 W I9 ¥ e
O F JEW § | 6T T K0 or{Edi
W saren Q11 § o A wr mifya
¥ & v i g ) B £ aw
wn & fag @ 4fa & fadr @
¥ wrawwa §, fow & e & mfeat
Rt o @% | yafay e ww

a70s
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W & & owrey 1gd # o o
¢, % % wige-ge ofeedq e g,
T wwet adt wawe gy wiadt
ogi a% wAwT feqn o ¢ F Sdy
qu-adfs gy & wwa § ol 2w ¥
o fafeaa o 45 g Y wnam
oy ¥ wg wgw g v wew
sy o foenada & mag F
* awma Aifi §, 9w F wili ofwdw
& A1 wravmwer oxdfl 9.7 ¥E
wTaw T} wT Ag wwAr

i A= 110 & @F F wow
T A AT § | IW F wwrT gmR
2w &1 oF agT € wrasEET G
o1 @ A A AR aw.f A
Mgt g, o T® a1d At sl
gt & 1 wrot wwa g fa w1t Al
39 F fonr w33 #1 ey 77 g &Y
1T 39 87 19 Sa=- €7 § g1 §1nA
|1 |

oiw A & A ¥ Ay 4.fa 5w
W &, 59 1 7A@ Faw ag I oaw
FHA F WOAT 11, 11.5v A0¥
s &1 fazvii 20 73 & fag 17. 50
wUT 594 %1 W21 I5A § | W odr
&wt i, a7 gw g ad aarg # oA
ot Wor ®ET 1 A qf. AW gw 7 faR
g o w @ (e ¥ 2@ @ fe
w1 gw w1 ®1 wfow wmar §
Yo wwr § N v ab oo ¥
e WA IX gF TwTe aga T
W % qwea s owir & fag
wMT § | W qg avWT g g, O
ag fafewe a1 § f qw Aife & wrger
ya ofadw s g o A owid
T X g @A @ § I
gfee & dum fgd fr v Aifti o
ST Y W A7ET T § A % aw
T9 CER 9T v o7 wer {0 o
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XF wT 9.2 1 qfF &1 #7§ T gL
qig 7fft @ sy 1 gafag & faew
wE i A fl /I @ 9TF 5w
& F¢ & qfeg ¥ fag wodT gweqrai
Sygadaadr v g
fear w1 ¥ sTagfer § 6@ WX
feed &5 & afr g w6dr

A T Fa WTOIIA T AT §
& g § wgT g § (% ag o
W AT AT A X AT I AfeT
ag fafrma § fe W woFe w@dt
T wolr § AT IEEr AdeT ey
fropae § a1 SawT Q7 7K frdl o
g, TR 9T AT AT AT FwAT G0
adl zTe faydt agg & w77 qr ¥
A FOr w9y F F{@ w1 T A
FQATT g8 &7 [ ¢ | ey ¢
SETC F( & W T A w@wiE T
W T7 4T § €1 TEF A AT @
w F Q4T §, I T AT § AT
w11 wifgh | SEE A ¥ ag wwIc
wil yafrad &3 aw 1 A0 T
a1, a1 97 ST TR &% 0
&7 7t gl § 1 7@ W S aw
ST qF o AT guT AgY wwd( §
writ o qgt 5 g & 1 & ¥ ara W
g wedl g & aAwa & | ag s
i qoeT o wwg 9 v A A A
% foay w7 O Ty £
g ¥4 g ¥ awi v w0 g
awardir o g § 1 7 ¥ ¥ faes
o RF & 1 & e s § e s safe
ag WORTT ¥ §, ag TORTT WY FaATg &1
fr w5 & w0 unixt & faq vw ag A
mEva o) 30 soe A wt fumy
€T HTT IW A FATE
Shrl P. Venkatasubbalah: Sir, 1
whole-heartedly support Demand
No. 18 regarding the Institute of

Russian Studies. 1 suggest that
special emphasis hay to be given to

1887 (SAKA) 1985-66

a8
summ: and seminars in this
institu That will facilitate a larger
number of people to learn the langu-
age in a short time. 1 had oc.asion to
visit Russia recently and . saw how
Hindi and other Indian languages are
being taught there. Outstanding
books in Indian languages are being
translated into Russian. [ came ac-
ross many Russians speaking profi-
ciently in Hindi and other Indian
languages. So, we should also learn
Russian not because it ig a sich f~reign
language, but because much progress
in science and technology has been
made in that country and sur students
will be benefited by learning Russiun,
I hope this institute will play a great
role in fulfilling this object.

Coming to Demand No. 37 regarding
the Agriculture Reflnance Corporation,
this has been set up with a rubs ribed
capital of Rs. 5 crores and an autho-
rised capital of Rs. 25 crores, Dut I
am not happy about its performance.
Many cooperative institutions and land
mortgage banks in many Stales have
not takon advantage of this credit fa:i-
lity provided by this corporation. So
far as my knowledge goes, very few
States have utilised this. T cannot say
whether there is srmeth'ng wrong with
this corporation or with the State
Institutions. 1 would suggest that the
rules and requlations of this corpora-
tion must be libsralised and made in
tune with the asoirations and needs of
the farmers of this country.

People have taken to varlous kinds
of cultivation. For Instance, in
Andhra, many people have taken to
grape cult' vation. By growing grapes
in one acre of land, the farmer can
get about Rs. 15,000, So, many people
are taking to this. This corporation
should bestow attention on such
schemes and encourage the people to
take up such sort of cultivation and
not follow the routine method of land
reclamation, ete. Apart from such
routine things, the corporstion must
explore other avenues.
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I find there are many institutions
coming up for giving credit to agri-
culturists. This morning it was said
that an agricu tural credit bank or
some such thing is being set up to
give short-turn loans to the farmers.
There are many credit institutions,
but the credit does not reach the far-
mer, Some co-ordination has to be
there. We shoulg not diversify the
credit facilities given by government.
Otlherwise, what happens is only a
person who has got some pressure
or pull is the beneficiary of all forms
of credit made available from time to
time either by government or other
cooperative institu'ions. This ano=-
maly should be removed and a'l the
credit available should be channelled
through one effective source, so that
it may reach the farmer in time to
boost up agricultural production.

Regarding the sugar industry, I
warn the government that the coming
year will not be good for sugar pro-
duction because of adverse seasonal
conditions. Not on’y produclion is
going to fall, but recovery of sugar
will be adverse!y affected. Govern-
ment must assess the overall produe-
tion and the demand of our people,
before we think of exporling sugar
abroad. I am sorry to say that in
somp respecis governmenl seem to
follow a penny-wise-pound foolish
pol cy. When we are getting much
forvign exchange by exporling agri-
cu tural commodities, government do
not feel the urgency of it and do not
provide sufficient funds for boosting
agricu’tural production. The Prime
Minister has given a clarion call to
the nation “Jai Jawan, Jai Kisan", but
there is no follow=-up action. Agricul=
tural activities are suffering for want
of inputs—chemical fertilisers, agri-
cu'tural machinery, etc. But govern-
men are making no attempt in that
direction to see that the inputs are
provided, so that agricultural pro-
duction may be boosted and more
foreign exchange ea-ned. This should
receive the immediate attention of
the government.
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In licensing of sugar factorles, a
sort of censervative policy 18 being
adopted. It is a dog in the manger
policy. They do not allow private
enterprises or cooperative enterprises
to start more factories. They are
afraid of some vested interests per-
haps or, I do not know what is
troubling the government, Where-
ever there is a possibility, they must
encourage cooperative Institutions to
put up more sugar factories, becauss
the machinery for It is indigenously
manufactured and no foreign exchage
is involved. Government ghou'd take
up & realistic attitude in this regard

I am glad Government is setting up
the Fisheries Corporation with foreign
collaboration. ‘There is shortage of
cereals ani fish can be a good substi=
tute But much care has to be takenm
so that there is no duplication of
work with the State Government
plants. The cooperation of the State
Governments should be obtained and
an all-India policy shou'q be adopted
for developing the fishing industry.

st sfem (weEiw) s
TE T, HTHTT F F AL ATA gHIC HTHA
W T B85 FUT T AT § | wEA H
FowT F1 O dar ot T 3w afid
FIET A A AT G Y §, ag SEwr
wHgAT WIT ATATART T §IA § |

JzrgTe & fay oq niv qeT 47
o & & fifwy | qw H AowEi AR
g1 s gy Sy #) dw & feenal @
szt gadt & e g1 fwwai & Ay
AN § gANr WG A X OF a9 W R
I A@EWEIW K owAw
wrwsdt 0 XA A 1047,

Mo Wio ste wW  (ATLL) :
Hyware w1 0% awg & fod w3 @

Us WrAda WEer : REArT wY
EEINTH ¥ Y& A ) 6g W O
L&
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ot arsiielt (aadr) © WS R
oY v e wfgd )

stafear: ST qa @ & fay
wET 9T T w0 2w ¥ e 1 owdy
¥ v, e, 7w, S wift o i
femsr g o few Sfer? gofi-
aferdi & o o fadwi & o dar wd
¢, fadwi & amA gma § Wit sEw
s qrrT § a9 w7 dar v

JuTeae wEgred, & oF dF e ¥
o[ T WTAT § gt 9T 6.0 Sfawe wrardt
wifenfagi 1 8, forg £ oftfa & g
wra &1, feardr @i a9 #1 9o
g aISae g sa Ffagdlr ww
e Wi & far dm @y £ q@
5:® ¢ 1% gem < s §ri o 77§
awg a2 et et F qgaa wf £
@ § 1 gufe aga @ dward daraT
and & fag et ok g fevg 98 wd-
w7 ¥ ofiog %3 & fag o9 o< aaA
a1 aga wedt @, 9 o frgeao @A
Nagd s g | wa fq f wmw &
wALT %7 g f @1 & fad fwendi
w1 glus & wfus mavas argei
wElaa & &% weg s wifgy o @
1 #m & (o Wil gaerd ST & I9H
% 1§ WAl & W.T fwarat 1 fadt Y
wwdr dra e o A g
fama T gfe fawii & ot & Zam
e wfumidt s e Q@ @q eqA
% fag gawm waed.a @A § o Al
w1 fadfl swre o mgrmar aff @ &
¥y AT B Aewe Ted ¥ & g
wowTA R &1 O feafa B & srgen
g % aue &7 a9 wai woad R §
grq faemt W Wi &< ggigan 3
& foy ghm ®ifo w3

Bhrl P.C. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, I will confioe
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my oﬁmliom to only one Demand—
Demand No. 37. Under this a provi-
sion of Rs, 525,000 has been asked for
to meet the expenditure on setting up
the Tax Credit (Exports) Organisa-
tion under the Tax Credit (Exports)
Scheme, 1965. In this organisation,
there will be four Deputy Directors
in the grade Rs. 1100—1600, four Assis-
tant Directorsin the grade Ras. 400—
1250, three Deputy Superintendents in
the grade Rs. 335—425, thres Chiet
Accounts  Officers in the gade  Rs.
590—900, four Assistant Chief Accounts
Officers in the grade Rs.350—800 and
other staff. Our Finance Minister,
last year, gave an assurance that he
will bring down the expenditure on
establishment by Rs. 70 crores. This
demand that has been made here goes
ultra vires of his assurance. Can you
not reduce these officers? I think,
from these four Assistant Directors
and three Deputy Superintendents,
one of the items can wvery well be
taken out. Again, there are Chief Ac-
counts Officers and Assistant Chief
A counts Officers. When there are four
Assistant Chief Accounts Officers, I
think the item of thee Chief Ac-
counts Officers can very well be taken
out. In this way, Sir, some reduction
in expenditure is passible. We have
got our example of the Trombay Fer-
tiliser. They have reduced their staff
from 3200 to 1800, roughly 50 per
cent. It is a very commendable job.
They have saved about Rs, 44 lakhs
in establishment const.  In the same
way, if we ean reduce the =1aff here
also T think we can wery well carry
on this organisation and save our ex-
penditure on establishment.

Then I will say something nbout
the tax credit given to the industries.
There are some 31 commodities which
have been placed under this tax cre-
dit system which will get tax credit.
They have been divided into four cate-
gories. There is the two-per cent
category, five-per cent category, ten-
per cent category and fifteen-per cent
category. [ find that jute and tea
have been placed under the two-per
cent category. That is to say, they
have been placed in the lowest cate=
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gory. You know, Sir, that tea and
Jute play a great part in the economy
of the country, They are earning
about 45 per cent of our foreign ex-
change. Because they are the high-
est foreign exchange earners they
have been penalised and kept in the
lowest category, the two-per cent cate-
gory? All the recommendations of the
Chari Committee have not been ac-
cepted by the Government, in toto.
There is @ very important recommen-
dation of 17 paisa draw-back in excise
duty on tea exports. That has not
been accepted. The industry has been
usked to produce in the next Fourth
Plan period 1000 million pounds and
835 million pounds for export, If we
are to achieve this, the industry must
be given its due share. Whatever is
due should be given to these industries
that are serving the cause of the coun-
try so unflinchingly. Insteag of that
Government are penalising them by
placing them in the two-per cent
category. 1 hope the Finance Minis-
ter will surely give thought to this
and see that these foreign exchange
earners are not being injusticed iIn
any way,

Shri Harl Vishnu Kamath: Mr.
Deputy-Speaker, Sir, 1 shall confine
my observations only to two Demands
on account of two institutes, both new-
born, nascent institutes—one is the
Institute of Russian Studies and the
other is the Institute of Constitutional
and Parliamentary Studies,

Taking the Institute of Russian
Studies, it is a matter for gratification
that Soviet Russia has travelled a long
‘way from the days of Stalin when he
and his government had a passionate
falth In the export of revolutions, the
Communist revolutions. We have
heard it from the horse's mouth, so to
say, that when Shrimati Vijay
Lakshmi Pandit was India's Ambas-
sador at Moscow, Stalin in August
1948, sent her a message asking her
in all earnestness, and the person who
conveved that message approached her
and asked her: “Madam Ambassador,
do you really believe that India has
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become free?” We also know that
1948 or 1947, Stalin sent a pe.sonal
message to Mr. Ranadive, 1 believe,
asking him or suggesting to him that
the Communist Party of India should
lake early measures to free India, to
liberate India from imperialism,-in
1949. But today, in the days of Kosy-
gin, and earlier in the days of Khuru-
shchev, a new era has dawned in
Moscow, in the Soviet Union, and
there have been repercussions of that
on India too.

15 hrs,

The export of revolutions is no
longer an article of faith with the
Soviet rulers and in pursuance of, or
as a follow-up action of that change
or re-orientation of attitude, we have
had in this year 1965 the establish-
ment of the first Institute of Russian
Studies. But I would ask for some
more details about the activities of
this Institute because in answer to a
question by me and several other hon
Members last week—the answer was
given by the Education Minister—he
had referred to various other matters
which do not find a place in the foot-
note to this Demand. [ would ask
particularly what kind of exchange
activitiess—exchange of scholars, ex-
change of students, exchange of cul-
tural activities and other kindg of
ambassadorial goodwill—are contem-
plated in the near future.

T hope, we will be on guard; even
thoush we welcome this new era in
the Soviet Union which has led to &
fruitful co-operation between India
and Russia, T hope, we would still be
on guard against any kind of indoc-
trination in the coming years. T am
sure  the Government Is strong
enough, the people are strong enough
and this Parllament is strong enough
to keep m watchful eye on that aspect
of the matter.

The Demand is only for Rs 1,000;
it Is @ very small demand. It is not
very much to speak of and even thak
amount, it Is said here in the footnote,
may be recouped to the Fund after
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the Supplementary Grant has been
#anctioned. | welcome, ag I said, this
Institute of Russian Studies and I look
forward to that day when, in the
words of the Peking regime itself
that are heard very often on the Pek-
ing Radio nowadays, the “Indian reac-
tionaries”, the “Soviet revisionists” and
the “United States imperialists” will
join together in a grand alliance—
political alliance to start with and,
maybe, another kind of alliance later
on, if necessary—to, if not, defeat
Communist China, but at least, con-
tain Communist China and put her in
ber proper place. I do hope that the
Institute that is contemplated and
established recently—it was inaugu-
rated on Jawahar Jayanti two days
ago—would Serve In s0Mme measure
towards the consummation of this end.

Having said that, I would turm to
the other Demand, the Demand on
account of the Constitutional and Par-
liamentary Studies Institute, which is
also a forward step in free India, in
our parliamentary democratic set-up.
I rather find myself in an awkward
position because this amount is sought
to be advanced or granted from Ap-
propriations to be madg on account
of the Lok Sabha—more than Rs. 1
lakh; Rs. 2 lakhs per year, but this
year a little less because it Is less
than twelve months—but I do mot
know whether there will be any point
in referring to this matter, whether
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Shri Hari Vishnu Kamath: That
may e‘te a precedent for the Lok
Sabha Demands and the Minister will
have to reply; so, we have to consi-
der the matter carefully because it
will set a precedent for the Lok Sabha
Demands. So, it is left to you. T will
raise the points and leave them to be
dealt with as you please.

This Institule of Constitutional and
Parliamentary Studies, I suppose, was
registered only recently ; the manng-
ing body has also been constituted; life
membership and other kinds of mem-
berships have been invited by the
Executive Director. [ would like,
whoever is competent to speak on the
subject, 1 would like him when reply-
ing to enlighten us on the following
points,

Mr. Deputy-Speaker: It will be ac-
counted for on behalf of Lok Sabha.
It is given to the Lok Sabha and the
Lok Sabha will account for it

Shri Harl Vishnu Kamath: Account-
ing is all right; I am not bothered
about aceounting—you can account as
you like.

Mr, Deputy-Speaker: Th: Speaker
has already evolved a certain proce-
dure to go into the accounts of Lok
Sabha.

Shri Hari Vishna Kamath: So, these
points will go on record and the
ittee will consider these points?

the Minister will be in a position to
reply to points that we raise. Can
you, Sir, throw some light on the mat-
ter and enlighten us on that peoint;
otherwise, It Is just beating about the
bush, a cry in the wilderness if nobody
answers the points. What Is your
ruling? Mav I pause for a while for
your ruling?

Mr. Deputy-Speaker:. The Minister
will naturally take note of them.

Shri Harl Vishng Kamath: But
somebody will have to reply.

Mr, Deputy-Speaker: 1 do expect
that he will reply.

Mr. Deputy-Speaker: Yes,

Shri Harl Vishau Kamath: So, the
Minister would not be burd:ned with
this. He feels glightly relieved already.
From his face I can see that.

The Committee will have to exa-
mine closely as to how this Grant will
be utilised, in what specific directions.
I know the report will not come before
the House, as far as I am aware of
the precedent that was set last yoar,
but whoever is desirous of lo~king at
the report or studving the report cun
study the report in private, That Is
what, I remember, the Speaker told
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us; therefore, it will not come before
the House and will not come up for
discussion als, Only, we can look
into it in private in Your Chamber or
the Speaker's Chamber, or wherever
else it can be had.

An hon. Member:

Can it not
cireulated? s e

tlmml !]::;l Vishnu EKamath: This
me e raised it; now you
rom you sup-

Shri Raghunath Singh: We will not
support it,

Shri Harl Vishnu Kamath: You are
against good parliamentary traditions.

Shri Raghunath , Singh:

Itis a
sovereign body.

Shri Hari Vishnu Kamath: Parlia-
ment is s>vereign, not the ;ommittee,
The committee is not sovereisn: Par-

liament is sovereign. You are stulti-
lying yourself

Mr. Depuly-Speaker:
at me.

Please look

Ehri Harl Vishnu Kamath: Now
looking at you, may I say that he is
stultifying himself? I would only
siggest that the former Secretary of
the Congress Party, by the remarks
that escaped his lips, has  stu'tifled
himse!f and Parliament. I do not
know how he can hold that view that

the committee is sovereign The
Parliament is sovereign,
Shri Raghunath Singh: The com-

mittee js frepresenting  Parliament,
and Parliament is sovereign.

ot wy fma (q77) @ 9w
e, AF R AN g A ATy
"z @ride &, afaga wdaw §
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Shr! Harl Vishnu Eamath: The
Constitution, is sovereign. 1 accept the
amendment. This committee has not
been constituted by Parliament; it has
only been nominated by the Speaker,
It has got its own status, but it is not
elected by Parliament, not clected by
the Houes, not constituted Parlia-
ment. The Speaker nominates it; I
have no objection. i will ask the
committee to consider the points that
I am raising when they examine the
Institute’s Demand, the programme
of the Institute for the coming year,
specifically as to what particular acti-
vities they are going to undertaka in
the coming year.

I would not like to say anything
about the office-bearers of the Insti-
tute because I have got the list be-
fore me and 1 would not like to read
out the names—no names h:re—but
I would like to suggest that among
the offi e-bearers there shnuld have
been at l=ast ome or two members
who had been Members, who had
participated in the proceedings, of the
Constituent Assembly. I find there is
nobody at pressnt who represents
thoss Members who were in the Con-
stituent Assembly, I think that lacuna
should be looked into and mended.

Let me make one last point about
this Institute of Parliamentary Stu-
dies. 1 understand that some accom-
modation has been provided for this
Institute in Vithalbhal Patel House
and I undersiond that an exorbitant
rent is being charged, that is, Rs. 3000
or more a month. Considering that
it is a national body, a body of na-
tional importance, and it is going to
undertake wvery waluable work from
the point of view of one country's
advance and progress towards Consti-
tutional democrury, conzidering that
aspect of the matter, I believe the rent
is exorbitant. May I say that it al-
most amounts to profiteering—] may
not use the word ‘rackrenting’'—cer-
tainly profiteering if not rackrenting?
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1 would, therefore, suggest that this
matter be closely looked into by the
Speaker himself, and also by you—
Deputy-Speaker is also included in
that—so as to see that the Insiitute
is not charged exorbitant rent. This
Institute lg in the public interest, in
the national interest, and this matter
ehould be considered from that point
of view and the rent should be reduc-
ed drastically.

Mr. Depaty-Speaker: How much
time does the Minister want for reply?

Shri B, E. Bhagat:. About 15

minutes,

Shri P, C. Sethl: I want to clear up

@ point, I will require about &
minutes,

Bhrl Tyagl: 1 will also require 5
minutes.

Mr. Deputy-Speaker: 1 will call
them at about 4 O' Clock. Shri V. B.
Gandhi.

Shri V. B. Gandhl (Bombay Central
South): Mr. Deputy-Speaker, Sir, 1
shall first take up the Demand No. 47.
It calls for a grant of Rs 7.5 crores
for the payment of subsidy to the
Indian sugar industry for meeting the
lisses incurred by it on the export of
sugar. This gemand is a supplemen-
tary demand, There has originally
been a grant of Rs 10 crores for the
same purpose, that is, for subsidising
the export of sugar. In other words,
a total of Rs. 17.5 crores is required
to meet the losses incurred on the
export of sugar. Now this figure of
Rs. 17} crores looks like an alarming
figure of losses. But considering the
stakes involved, T would say that we
ought not to be alarmed and certainly
ought not to be alarmed to the extent
of wanting to do something clse than
export sugar. We should continue to
export sugar. That is a must for us
in our present circumstances

As we know, sugsr is a good foreign
exchange earner. We earmed some-
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thing )ﬁﬁh 14.8 crores in 1062; we
earned Ra. 10 crores in 1964 and thig
Year we expect to earn Rs. 11.5 crores
As 1 said in the beginning, we are
going to incur a loss of Rs. 17.5 crores
and earn foreign exchange of Rs, 11.8
crores in this particular year. But all
the years have not been as bad as
that. For instance, last year, when
the international price of sugar was
much higher, we exporied a smaller
quantity of just about 2.34 lakh ton-
nes and earned Rs. 19 crores. The
international market is subject to such
unp-edictable fluctuations of price
that we have to take our chances
with the rest of the countries of the
world. But on no Account must we
entertain any idea of going out of
the intermational sugar market. We
are an exporter member of the Inter-
national Sugar Agreement and we ore
also, 1 believe, a member of the Com-
monwealth Sugar Apgreement. We
ought to preserve this position of ours
as of great value.

As 1 said—I repeat once again—
sugar for us is a good form of foreign
exchange earner with a very big
potential. I am a little pained or sur-
prised to read this statement in the
volume of Supplementary Demands:

“In wview of the Increase in
sugar production during the 1984-
65 scason and the need to increase
foreign exchange earnings, the
exports have been stepped up and
are now expected to be about 3
lakh tonnes during the year."

Now. this obviously implies a process
of thinking, a frame of mind, that we
only want to export if we can and cat
all we want. I think in the situation
in which our country today finds it-
self in respect of the dearth or the
difficulty of earning foreign exchange,
a frame of mind and an attitude to-
wards the export of thig kind, that is
to sav, you export if you can and you
eat all you want, is wrong. We
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shou'd have some kind of self-denying
attitude in this matter.

Some Members referred to the
Prime Minister’s appeal of wanting us
to skip a mea! once a week. [ re-
member, in 1920 when I happened to
be in Paris—it wag just after the First
World War—they had a self-denying
ordinance to the effect that no restau.
rant would serve sugar on a particular
day every week so that Paris could
save 1|Tth of sugar consumption for
the sake of the nation. Because
Franve could not produce sufficient
sugar in those days. I was only giv=
ing an instance.

Now, 1 would like to say a few
words on Demand No. 121. This De-
mand calls for an additional prowi-
sion of Rs. 71.43 crores for the pay-
ment of increased subscription to the
International Monetary Fund.

‘This again is a question which we
must wholeheartedly support. The
Governors of the Internatioral Mone-
tary Fund have taken a decision and
have called for a general increase of
25 per cent in the quotag of all Fund
members. We must promptly agree
to subscribe to this increased quota of
the International Monetary Fund. Of
course, lthere are obvious advantages
in the shape that we have higher draw-
ing rights proportionate to our quota.
There is also a larger problem in
which we and all the countries of the
world are interested and that is, as
we all know, there is a very serious
crisis approaching in the sphere of
international liquidity, i.e., shortage
of International ]igquidity. The trade
and income levels of the world are
rising but international liquidity is
not rising proportionately to that.

Mr. Deputy-Speaker: The
Member may try to conclude.

hon.
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Shri V. B. Gandhi: 1 shall finish in
two minutes,

I shall, thercfore, say that it is &
proposition which this Demand repre-
sents and that must be immediately
accepted and we should not give any
second thought to it

The question of increasing interna-
tional liquidity is being considered by
the leading countries of the wor.d [oF
the last several years and some kind
of a solution has now come in the
shape of this request for additional
subscription of 25 per cent by the In-
ternational Monetary Fund. This is.
of course, not a very satisfactory or
a lasting solution, but we gll know
that a quest for a more satisfactory
solution of the prob'em of jnterna-
tional liquidity is being pursued by &

b r ible institutions and
organisations in the world.

Dr. L. M. Singhvi: Since I am un-
able to speak gt any length, 1 shall
confine my remarkg to two or three
items which find place in the Supple-
mentary Demands for Grants. While
1 would like to support wholehearted-
ly the Demand made for the Institute
of Russian Studies which is proposed
to be established, 1 would like to
say that the Governmen' appears _tu
view thig question of Russian gtudies
In a truncated 8nd patchwork man-
ner. We are seeking to establish now
an Institute of Russian Studies while
we have no other area studies which
we can gctively pursue in our coun=
try.

The establishment of an Institute of
Russlap Studies is & wel!come measure,
but I would equally welcome if the
Government will turn its attention to
a comprehensive and integrated pru-
gramme of area studies through in
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stitutes such as this or through other
modalitieg as the study of Laun
America, the study of Scandinavia,
the study of West Europe and the
study of Africa. These are arcas
which command great aitention today
in the world ang it is of the greatest
importance that, in our country, there
srould be an upsurge of interest in
these warious areas. [ am surprised
that the Government has taken this
move as belatedly as it has and then
agiin it hag taken it in a very plece-
meal manner. It would have been
tar more welcome if an Institute of
Areg Studies hag been established in
which Russian studies could also have
founy g place. I hope the Govern-
ment would be able to tell us whe-
ther it intends to do anything in res-
pect of arca studies of Latin America,
Bcandinavia, Germany, France, Italy
and Africa. I would also like to em-
phasize the need for an institution
for the gtudy ang development of
Indian languages. There is an in-
stitution  that is in a nucleus stage,
but it has not received gs much sup-
port and encouragement of the Gov-
ernment as |t should have. You
would recall that the late Prime Min-
ister had himself laid the foundation
of an institution ecalleg Bharatiya
Bangham, which was supposed to be
an Institute of all the languages of
India and which was rupposed to be
dedicated to the purpose of develop-
ing the languages angd li‘eratures of
India. In this direction the Govern-
ment has done preciouy little. 1 hope
that the Governmens would do some-
thing to support either the existing in-
stitution, Bharatiya Sangham, or
evolve an institution of its own to
do something actively and construc-
tively in the matter.

1625 hre,

(Dw. Sarostnt Mamsmr in the Chair]

I bad oot intended to say anything
0 respect of the Institute of Consti=
tational and Punmhry Studies
1803(AD) LS—T.
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because the Grant is under the Lok
Sabha. ?ce some of my hon. col-
leaguef hive said many appreciative
things about the objects of the lnali-
tute, I should like to say, as one
actively associated with thap institu-
uon, that guch an institution is great-
ly needeq in our country aud we feel
that this institutiop would be abie to
{ulfil tha' neeqd in an oulstanding wuy.
Much would, of course, depend on
the support that it will receive from
various quarters, particularly from
the Members of Parliament, because
it is basically an Institute of Consti-
tutional and Parliamentary Studies.

I would now like to invite the atten-
tion of this sugust House to a De-
mand, on which some objection has
been raised earlier, namely, Demand
No. 140, i.e, in respect of the Metal
Corporation of India. We are told
that it was most necessary to bring
forward a measure for the acquisition
of the Metal Corporation. We are
told that it was necessary to rescue
this organisation in the national in-
terest. I would not like to impute
any molives but it is gbvious that the
manner in which this has been done
appears to have given an imprassion
of & minor or even g major scandal

I learn from this Memorandum, the
explanatory nole appended to  this
Demand, that, in August, 1083, the
Government of Rajasthan, who owned
some shares in this Corporation, re-
commended that a loan of Rs. 300
lakhs may be advanced to the Cor-
poration by the Governmenyg of India
The Government of India then asses-
sed the feasibility of the project and
came to the conclusion in March,
1964, that Rs. 300 lakhs would noy be
adequate to cover thre project and that
a sum of the order of Rs. 600 lakhs
would be necessary to complete the
project in hand. We are to'dq in this
explanatory no'e that the Corporation
had earlier taken loans and failed in
the repayments due to the Industrial
Finsnce Corporation. We are  also
told that the grant of a further loan
of this magnitude was, therefore, rul=-
ed out, pariicularly becausy the Cor-
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poration was unable to raise any
matching equity. This js the siory as
in March, 1964. The Technical Com-
mittee appointed under the Char-

manship of the Director-General,
Technical Develop , had alreaay
submited its repory and it is a

thousand pities that nothing was done
-ms late as March, 1964, when it had
become apparent, on account of this
Committee's 1eport, to the Gowvern-
ment that it must do something in the
matier. Naturally, a great deal of
hardship ang e¢mbarrassment has to
be faced by those who floated this
corporation and those who did every-
thing possible to bring this corpora-
tion into existence; now they find sud-
denly ihat because it suits Govern-
meonl, Government propose to gequire
this undertaking. It appears, I am
toe.d on good authority, that if this
acquisition had not been delayed,
Government would have spared to this
corpuration a great deal of hardship
which it faces today, a great deal of
heart-burnuig which iy experiences
todav, ung if i1 had nol been delay-
ed, T am told that the couniry would
not have lost u sum of Rs. 8 crorcs in
foreign exchange, and if the zine
smelier had been stated earlier qhe
country would have gained very much
by that.

1 understand that proceedings are
pending in connection both with the
notification that had been jssued earlier
ang later on in respect of ghe acqui-
sition ordinance in the courts of law.
I am told that certain undertakings
have been given by Government and
that those undertakings have not been
honoured by Government. It geems
thay Government have proceeded in
a very high and rough manner with
this corporation unlike jn the usual
.patiern of behaviour which they adop
in respect of some others. It js quile
cleay that the corporation is sought to
be arquired now for reasons extra-
neous to what gre being mentioned,
because if these reasong did exist in
1984 or 1963 when the Government of
Rajasthan had recommended a loan of
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Rs. 300 lakhs, or in 1964 whem (e
Government of TIndia themselves
came to the conclusion that g loan of
Rs, 600 lakhs ought to be advanced
to this corporation, I would like %o
know why no action was taken gnd
no steps were taken at that time and
why precious foreign exchange was
allowed to go down the drain.

T would also like to know whether
in the report of the committee head-
ed by the Director-General of Tech-
nical Development there was any note
of dissent. The House would at least
like to have this report of that com-
mittee along with the note of dissent
which was appendeg to it, in order to
know the real situation, and in order
to inform itsclf about the proprietv
of the demand now sought to be
made and the propriety and the ap-
propriatencss of the Bill which =
before us in respect of the acquisi-
uion of this undertaking.

It geems io me that this under-
taking is sought to be acquired In a
very wrongful manner, agnd even
though the object mighy have gome
justification ip terms of national in-
terest, it scems that the manner in
which Government have gone about
it is highly objectionable.

I would like also to say a word in
respect of the sugar exporty that we
bhave to finance in a very blg way. It
is evident thay in this country wherv
there is acute sugar gcarcity the need
of the hour is not really to export
sugar in spite of the heavy losses
that we have to sustain. I am not at
all sure that we arc building an in-
ternational market for ourselves or
that we are building even the possi-
bility of an access to the internation-
al market for sugar in amy sizable
way. Without being able to achieve
any conorete and tangible objective
in that field, we are cresling a situa-
tion of acute scarcity in our countyy
without gy results.
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I support the Demand on the In-
stitute of Russian Studies. The im-
pression should not go round that I
have not supported the Demand. But
1 want to emphasise at the same time
that it would have been far better to
bring about an institute of area stu-
dies which would embark on area gtu-
dies in different flelds, such as Latin
America, Russia, the USA, Europe,
Seandinavia, Africa ete. in an inte-
grated and comprehensive manner
and not in the plece-meal ang trun-
cated manner in which the proposal
has been brought forward before us.

8hri 8. M. Banerjee: First of all, 1
would likg to speak on Demand No.
47. A supplementary grant of Rs. 7'5
erores is required for the payment of
subsidy 1o the Indian sugar industry
for meetmg the losses incurred on the
export of sugar. Ip this House we
bave been pleading with this Govern-
ment and with the hon. Minister of
Food and Agriculture that this ex-
port must come to an end. The ans-
wer given ig that our foreign ex-
change is dwindling and we have to
increase the foreign exchange by ex-
porting sugar. What is the gquantity

Wwa are going to export? It was
2:5 lakhs tons previously, and I think
in 1965 it is going to be 3 lakhs tons
and we are going to pay Rs. 75 crores
a8 gubsidly to the sugar industry. If
the sugar industry ig so paying both
from the point of view of internal
consumption and from the point of
view of exports, why should the sugar
indusiry not be nationa'ised? Why
should we pay to the tune of crores
of rupees in the pockets of those who
are already earning faebulous profits
in the sugar industry?

1 know that the sugar industry is a
paying industry. I come from a State
where even politics i called sugar
politics. There they earn out of
sugar, out of molasses, out of bagasse
and out of the by-products made out
of molasses, gnd even out of confec-
tion. 1 would like to know from the
hon. Minister whether we are res-
pecting the commitmenty which we
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had dm: or whether thus
subsidy for exports to meet
fresh commitments. 1 would lke to
know what our commitments ase. Is
it not possible for Government to
increase the internal consumption in
the country? 1 remembey that Shrl
M. Ananthasayanam Ayyangar, the
former Speaker of this House has sup-
ported our contention and asked why
internal consumption of sugar should
not be increased. Now, our respect-
ed Prime Minister Shri Lal Bahadur
Shastri bag come out with wmany
appeals, such as ‘Miss a meal', "Eat
less' and so on; and last but not Jeast,
he said in Allahabad that those who
were non-vegetarians ghould not eat
foodgrains for four days in a week.
He perhaps thought that the price of
fish and egg was just two kilva per
rupee. Perhaps he did not know the
actual price of egg, fish or meat. So
naturally such proposal: are being
broadcast dal'y by the Prime Minis-
ter and by other national leaders.
T wou'd like to know why the inter-
nal consumption of sugar should not
be increased. Le! people have more
sugar, Even in places like Kanpur . .

Shri D. B. Chavan: More sugsr has
been released.

Bhrl S. M. Banerjee: Sugar may
have been released by Government, but
still people cannoi get sugar to the
extent that they want. Supposing 1
want to get six kilos instead of four
kilos 1 cannot get it, because there ia
1 am told thot effort: are

control
being made to decontrol sugur.
This G vornment swings between

contro)  'd decontrol. I am surprised
thiat som persong  wont conirol or
decontrol as It sult: ! 1t is not
the voize of the Membe . which counts
in this regard; it is not the volce of
the Members who want decontrol or
control thal counts. But there are
agencies in this country represented by
the big monopoliits who want control
and decontrol ms it suits them. I
wou'd request the hon. Minister o
explain 1o the satisfaction of this
House whether this expory is essential,
whaf our export earnings Bave besfl '
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for the last three or four years, and
what gubsidy we are paying to the
Indian Sugar Milly Association or the
Indian sugar industry,

Now, I come to the Detnand relating
to the Central Fisheries Corporation.
1 do not know whether this is going
to become another scandal. I am all
in support of public gector undertak-
ings. Iam in favour of more and more
corporations being formed for better
administration. The Central Fisheries
Corporation has been formed, and
money is required for it. Even today
in places like Calcutta etc, fish Is not
available. Fish s not available today
without corporation; I do not know
whether fish will be availabe with cor-
poration. The people want fish either
with corporation or without corpora-
tion.

8hri K. N. Tiwary (Bagaha): Does
my hon. friend want corporation or
fish?

Bhri B M, Banerjee:
poration and fish both.

1 want cor-

Shri D. R. Chavan: My hon.
will get both.

Shri S. M. Banerjee: I remember
what happened in West Bengal. The
Chief Minister of Bengal said that
sandesh might be a sweet product of
Bengal but it consumed more auilk,
and ag milk was wanted for the chiid-
ren, there was a ban on sandesh. An
Ordinance had been promulgated for
that purpose? What was the net
result? The net pesult was that the
people lost sandesh and milk both.
They would have been happy had the
children got milk at least. But there
is neither sandech nor milk available
now. The Ordinancg has lapsed now.
But a fresh ordinance will be promul-
gated or legislation will be brought
forward in the Assembly.

As regards the Fisheries Corporation
also, ley there be a clear declaration
as to what will be the specific fune-
tions of this Corporation. These cor-

friend
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porations have, unfortunately, become
a place for a group of pensioners.
Whoever retires must get the post
either of chairman or member of a
corporation. If we ses HEL  HAL,
BEL .or any corporation .

An hon. Member: Or Institute.

Shri S. M. Banerjee: . . . or Insti-
tute, we find this. We have the latest
Institute where our respected friend
Mr. Kaul is, there, though I have no
grouse against him. But still it has
become a place for giving certain
appointments to a group of pensioners.

Dr. L. M. Singhvi: It is wholly
honorary.
Shri 8. M. Banerjee: [ agree.

Shri Vasudevan Nalr (Ambalapu-
zha): Everything s homorary.

Bhri S, M. Banerjee:. Even the
Food Corporation’s Chairman is in an
honorary capacity. He takes only
one rupee, but spends Rs 28,000 on
TA and DA. When I said it was
Rs. 48,000, it was contradicted and
they said, No, he never spent Rs.
48,000, but he spent Rs. 28,000, So I
was very Wrong in my assessment!

I have nothing against the pensio-
ners. Let them enjoy their pension
Let the pension be increased. But
why should they overburden this Gov-
ernment which is already burdened,
with thejr presence in these corpora-
tions.

Mr. Chairman: ﬁl.q time 1s up.

Shri S. M, Banerjee: Let me have
at least 15 minutes.

Mr. Chairman: Ten minutes.

Shri S. M, Banerjee: I belong to
no party. I am an institution by

myself. Let me have five minutes
more.

is about this Me-
My hon. friend,

Another point
tal Corporation,
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Dr. Singhvi, has explained very well
what was the intention of Government
in taking over this Corporation
Negoliations were going on for the
last three years. Why did the Gov-
ernment becomne interested? One of
the biggest industrialists of the coun-
try wanted to enter this corporation
which was objected to by two persons
who are running this corporation. 1
do not want to name them. They
said no. That was one of the reasons
why this Ordinance was promulgated.
It is an unheard of Ordinance, issued,
taking over one of the smallest cor-
porations like the Metal Corporation
of India, I think people hardly know
about this; they would know of it
only from the proceedings of  this
Parliament On the 14th September
Control order was issued taking over
the total quantity of zinc and lead
by Government for defence neecds.
What was the net result? Not an-
ounce of it has even today been
litted for defence purposes. Was this
fair? If it was a mismanaged con-
eern, there should have been some in-
vestigation =~ What about the report
of Technical Development  Depart-
ment? What about the note of dis-
sent? What about the correspondence
with the Planning Commission? All
these papers should be laid on the
‘Table =0 that we may discuss the
Bill, which is on the agenda, cffec-
tively. A writ petition is pending
before the Punjab High Court. A rule
has been issued. It will be heard in
the first week of December 1865.
Stll] we are discussing the issue and
the Bill is about to be considered by
Parliament,

My information is that ag per the
Ordinance a new corporation is being
formed by Government with its regis-
tered office at Rajasthan. I want to
know whether this corporation is go-
ing to be wholly a government con-
ern or Government will associate
some industrialist with It If they
wunt to associale some industrialist
with it, why feel shy about it to asso-
eciate the same persons who Teally
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work for this? Our Finance Secre-
tary and Labour Munister and
others to Rajasthan, They
praised the work of this corporation
This ordinance was promulgated on
22nd October, 1965 when Parlioment
was going to meey on 3rd November.

You remember, Madam—you wore
in this House then—that in this very
House, we voiced our criticism of the
Food Minister for bringing in an
Ordinonce to sequire land to favour
Shri Ram Ratan Gupta, one of the
industrialists of Kanpur, ignoring this
Parliament and ignoring the fact that
Parliamen! was going to meet in 12
or 13 days.

So 1 would request the hon. Minis-
ter to throw light on these points so
that we may discuss this question of
the take-over of the Metal Corpora-
tion when the Bill comes up. As
regards the sugar affair, I hope com-
plete figures will be given In this
House sp that we are convinceg be-
fore we lend our support to the de
mand.

Shri Sobbaraman (Madurai): Un-
der Demand No. 47, g sum of Rs 173
crores is required to meet the loss of
the sugar industry. Alrcady Rs. 10
crores have been provided. Another
Rs. 75 crores are required now. Ino
the note, it is given that sugar is sold
and the prices realised at f.ob, rate
vary between Rs. 620 and Ras. 230
When it was osked why it should be
sold at such a low rate when we have
demand within the country even at
Rs. 950, the gnswer given by the De-
puty Minister of Food was that it Is
under an agreement that we have to
sell sugar at such a Jow rate. That
being so, I think we should revisc that
agreement and review it in proper
perspective.

Shrl K. N. Tiwary: International
market fluctuates.

Shri Subbaraman: When we can
realise only Rs. 11°3 crores inmﬂ'porl-ln
ing .ug.:r we spend nearly
crores in importing foodgraine. So
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|Shsi Subbaraman]

sugar production can be restricted.
Some years back, produciin  of
sugarcane was not so much. But be-
cause it was fetching more puice,
agriculturists changed over to sugar-
cane, Now we find it difficult to be
self-suflicient in food and we have to
import foodstuffs in increasing quan-
tities fiom year to year. 1 would
suggesl to Government lo review the
‘whole position. A few days back, 1
read in the papers that the Maharash-
tra Government have decided
cuitnil the arca under sugarcane by
25 per cent, Thay may be fdlioweu
by olher States also.

Now 1 come {o Demand No. 130, A
Central Fisheries Corporation is being
ostablished and for thay this amount
is required. 1L is good thal a corporn-
tion is being established for this pur-
pose. Al these years, we have been
expecling Pakistan to supply fish, It
is not at all wise now on our part to
deprnd on that source for anything,
least of all food<tuffs Even now it
it not too lale; we have rea'ised our
mistake. All stops should now be
taken to produre oup own Tegure-
menis of fish to supply the Caleutta
markel. There are large areas in the
sen and vivers where we can calen
the fish required for the  Calcutta
mrket. Shri Banerjee accused the
Guvernment in forming Corporations.
Of course, Government should  not
give room for such o complaint.

. Coming to Damand No. 140 for 1he
Ministry of Steel und Mines for tak-
i uver the Metal  Corpoation of
Ind'a, Government was charged with
delay in forming such a corporation,
and fault was also found with the
procedure for the acquiring this cor-
poration. Whatever it may be, il is
not ton late. and it 1= & good thing
that the Government has come for-
ward in public interest to acquire
this corporalion. For lack of zinc, lead
and copper, many of our industries
are suffering very much, aud our de-
velopment has also been handicapped.
Therefore, it is high  lime that we
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produced our requirements of zinc
and lead. Government should do their
best to produce our requirements in
this respect.

It is good that an Institute of Rus-
sian Siudies is being set up. It is
going to be a constituent part of the
Jawaharlal Nehru University which
is going to be formed shortly. Im
addition to the items that the Insti-
tute is going to take up, I would like
to suggest something. While Russia
has contributed to a great extent to
the social and economic thought of
the world, India has also contributed
to a great extent to the world's ethi-
cal and spiritual thought. Such works
are available in all the languages of
the countrv. They should be transla-
ted by eminent scholars into Russiun
and made available to Russia.

For making good the dividend of
4]} per cent pavable on the shares of
the Agricultural Refinance Corpora-
tion. the Government huas come for-
warg with u Demand. I hope that
this kind of demand wi'l not be made
from next year.

There is demand for an Institute of
Constitutional and  DParliamentary
Studies to be set un. Though it is
open to a!l members of the  State
legislaturezs and Parliament, 1 thirk
it should help new Members and back-
benchers of the legislatures to become
more useful pariiamentarians by
participuling in the discussions.

With these words, I support the
Demands.

Shri Muthiah (Triuncivell), I
support the Supplementary Demands
for Grants which involve an addition-
al expenditure of Ra 8583 crores.

1 like 1o spesk on Demand No, 16
which relates to Education. A teken
grant of Rs 1.000 is asked for to sel
up an Institute of Russian  Studies.
The original gram for the Education
Ministry for 1965-66 was Rs 44.71
crores.
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The Institute of Russlan Stuaics,
#lL up in Delhi on 14th November,
1965, is & land mark in Indo-Sovic:
co-operstion. Our late Prime Minis-
te e Yawaharal Nehru realised
witn b farsighted vision the mp:.--
tance of Indo-Soviet friendship, and
our progent Prime Minister, Shri Lal
Bahadur Shastri, is strengthening tius
friendship.

Sunee independence, there has bcen
a gleady growth in the culturali aad
scientific relations between the two
countries, The Russians have showa
abiding interest in Indian literature,
ancient and modern, and the .ndians
have derived immense inspiration
from the rich literature of the Boviet
Union, from the great wrilings of
Tolstoy, Dustoevsky and  Maxim
Gorky  More than jts literature, 1
is the scientific achievements of the
Soviet Union in the last decade that
have made the greatest impact on the
peopl> of India. It is in science and
inchnology that India looks to Russia
tor help and guidance. A  great im-
pediment in the way of closer colla-
boration between India and Russla
nas been the comparative lack  of
fucilities for the teaching of Russiun
language and literature.  Tac
iong-fels need has now been fuililled.

The couw s of this Instilute are:
ane-year ijatensive course tn Russian
language; three-venr honours course
‘n Ruwsian language and literature,
post-graduate course leading to M.A
and PhD. degrees in Russian langu-
age ang lterature, rescarch and ad-
van-ed studies In various aspects of
litn and letters In USSR. The Insti-
tute undertakes (ransiation of books
from Russian into Indian languages
nd  wiee versa through the Transla-
tien Bureau of the Institute

The Insiute gives language courses
1o acholars  selected for ad-
vanced studies in the USSR, The
Tnatitute will be a constituent unit
of thy Jawahar'al Nehru University.
when the university 13  eslabiished.
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The Soviet Government will provide
experts, books ang equipment for the
Litlate. e Institute will give a
large num of scholarships o stu-
dents of merit.

Shri Ranga:
it

Shrl Muthiah: | support Demand
No, 47. This is for a grant of Hs 75
crores for the payment of subsidy to
the Indian sugar industry for meeung
the losscs incurred by it on the ex-
port of sugar. The Government of
India has Lo pay a heavy  subsidy
every year to the sugar industry for
the sugar exported to forelgn coun-
tries. There 13 a greal  difference
between the price of sugar in India
and the inlernational price of sugar.
The cost of production of sugar in
India is wery high, and il is much
higher than that in olher sugar-pro-
ducing countries, with the resu't that

Nobody is opposing

Indian sugar has o be un-
dersold in forcign  countries  like
usa. It is NeCesary that
the cost of production  of  supar
should be brought down very much
to enab'e Indian sugar to compete
favourably in the world market

Though exporl of sugar means Joss,
we have to do it because it earns
forcign exchange for us to the extent
of about Rs. 11.5 crores annual'y. The
total loss on exporl is now cstimated
at Rs 175 crores. A provision  of
Rs. 10 crores was already made in the
Fobruary budpet. Sn, 4 supplemcn-
tary grant for the balance of Ra. 7.5
crores is sought nuw.

On Demang No 110, | want to sub-
mit this It is for the Institute of
Constitutiona:  and  Parliamentary
Studies. 1 whole-h-artedly  welcome
the setting up of this Institute, be-
cauwse 1 am sure this will prove useful
to Members of Parliameni, Members
of legislatures, Mowng  paoliticlany
peonomists nnd journalists

Finally 1 supori Demands 39 and
127 whith seck prants for the relief
of the unfs-tunate victims of Pakis-
{ani agpression in Jammu ond Kagh-
mir, Punjab and Rajagthan
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Shrl Man Sinh M. Patel (Mehsana):
Madam, Chairman, I would like to
make some remarks on Demand No.
37, The shares of the Agricultural
Refinance Corporation no doubt carry
a minimum guaranteed dividend, but
from the explanatory nole given in
page 5 1 do not understand whether
this is going to be & revenue expen-
diture or loan to the corporation. The
shares of this indcpendent corporation
are held by co-operative banks, land
mortgage banks and the Life Insur-
ance Corporation. After two or three
years when this corporation begins
to earn huge profits, will this money
advanced in the initial year for pay-
ment of dividend, be reimbursed by
this Corporation, or will it be treated
a8 & revenue expenditure?

16 hrs.

Demand No 39 is sought for provid-
g rehabilitation to the population
affected by Pakistani aggression
Some States have been mentioned
therein. [ think it is only a clerical
mistake that Gujarat is not mentioned
there. There are lots of prople to be
rehabilitated there, particularly near
Dwarka and Jamnagar—the heaviest
casualty was of course the Chief
Minister of the State. 1 presume that
Gujarat will also be included in the
States to which these rchabilitation
grants are to be given.

Now, Madam, I come to demand
No. 83. There is an additional loss of
about Rs. 7.5 crores to be incurred in
tha cxport of sugar, [ am not in
agreement with my hon. friend Mr. V.
B. Gandhi that it is a very good ex-
shiange corner. For a total sugar
worth Rs. 175 crores or so, we get
foreign exchange worth only Rs. 11.5
crores or so. That is about 40 per
cent of the value of the exported
sugar. [ think it will be worthwhile
even to purchase gold at 150 and put
#t at the price of Rs. 62 at the inter-
national price. I think there may not
be material difference. There are
amall scarcity areas in the rural side
but still sugar is being exported. I
am not against the spirit of exporting
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any agricultural commodity but
international market prices are not
in consonance with the foreign ex-
change income, we should reconsider
this policy. Instead of exporting
sugar like this, 1 desire that there
should be indirect curtailment of the
production of sugar so that those areas
could be diverted to the production
of foodgrains. I think this will be a
more economie proposition.

Shri D. R. Chavan: Madam Chair-
man, Initially I decided not to say
anything in reply and ®ave the entire
thing to my hon. colleague the Finance
Minister. But two or three hon, Mem-
berg made certain points and question-
ed the wisdom of government in ex-
porting sugar at such a heavy loas.
This gquestion, I may remind the hon.
Members, had been dealt with on a
number of occasions when questiona
were tabled and answered in the
House and it was also fully explained
then. Shri Banerjee asked why ex-
port sugar at such a terrific loss? India
has cntered into the international
market and it is n to retaim
a foothold in the international mar-
ket. Agreements cannot be made as
and when we like. When the inter-
national price is high, hon. Member
said, we should go to that market.
Nobody will be prepared to purchase
from you. These are exported to
highly developed countries and they
want to import sugar from depend-
able sources. We export sugar to
USA, UK, Canada and Malaysia. The
first three are highly developed coun-
tries and naturally they will depend
on the country which is likely to ex-
port sugar to them on a regular and
permanent basis. Besides, under the
US Sugar Act certain quantity was
allotted to us for export and similarly,
for the first time in 1963, India became
a member of the Commonwealth suga-
agreement and we were granted a
quota, negotiated price quota, where
you sell sugar in the preference mar-
ket. Having entered into these AgTee-
ments, can we stop selling sugar be-
cause the price has gone down?

Besides we should not lock to anly
one year and say this,. What bave
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been our exports during the years
1961, 1962, 1963 and 19647 They were,
2,68 lakh tonnes, 3.63, 479 and 234
lakhs tonnes respectively and in 1963,
about three lakh tonnes. The total
comes to about 16.54 lakh tonnes and
the foreign exchange earnings, Rs.
90.89 crores. The total subsidy paid
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to the producers in Indis, in the neigh-
bouring tes. Because the fish sold
there is Wot marine fish but fresh-
water fish. Fresh-water flah is to be
collected from the neighbouring Statey
and supplied to Calcutta.  For this
purpose, the Corporation comes into

would come to about Rs, 42.72 crores.
You cannot single out one year and
say that the losses are more and the
earnings less because the international
price is going down very rapidly.
We cannot exercise any control over
that. Sometime in the middle of 1963
the price per tonne was £103. Now
it is £ 18 per tonne, We cannot en-
ter when the price is high and leave
when the price is low; we have to
retain a foothold in the international
market.

Shri Banerjee also referred to the
Central Fisheries Corporation even be-
fore it has come into existence. It
is meant, he said, not for supplying
fish to Calcutta but for providing for
those persons who are likely to be
pensioned off. It is an absolutely
unjustifiable criticism and cannot be
accepted. Calcutta needs about 80,000
tonnes of fish per year. Traditionally,
it used to depend upon imports from
Pakistan for which we paid Rs 6
crores in foreign exchange. We are
in conflict with Pakistan and there
is also no good in depending upon any
other country for such an essential
commodity as fish. It is only for this
purpose that it hag come into exist-
ance. Secondly, a ring of unscrupu-
lous merchants in Calcutta create
sometimes artificial fish scarcity in the
market to keep the price at a high
level, and in spite of the West Bengal
Rovernment's corrective measures, the
matter could not be set right. It s
for this reason that this corporation s
being formed with an authorised capi-
tal of Re. 5 crores. I am sorry Mr
Banerjep is not here but I may tell
him because he comes from Calcutta
(An Hon. Member: From Kanpur)
what the aims and functions are. The
aim is to supply fish to the consumery
at reasonable rates, reducing import
of fish from East Pakistan in a pro-
gressive manner, ensuring falr price

exist The function of the cor-
poration is not to give employment to
pensivners. The primary functions of
the corporation is to undertake pro-
curement of fish from various sources
in West Bengal and the neighbouring
States and sell them in the Calcutta
market at a reasonable price and also
in due course undertake fishing opera-
tion, both inland and deep sea. 1 see
Shri Banerjee is now coming. He had
asked as to what the functions of the
corporation were and what the aims
were, [ have mentioned the aima
when he was absent. I am now men-
tioning the functions of the corpora-
tion.

Bhj 8. M. Banerjee: |
aim; the aim is fishing.

know the

Shri D. R. Chavan: Supplying it to
the consumers at Calcutta and giving
a good price to the producers. The
second function is, it gshould formulate
plans in consultation with the State
Governments for the development of
fisheries and the growth of industries
connected with the processing and
marketing of fish. The third function
is, it will take necessary steps for the
promotion of marketing facilities by
way of grant of equipment, loans and
advances to fishermen and their orge-
nisations; fourthly, it mav also under-
take foreign collaboration for catch-
ing, processing and export of fish,
manufacture of marine engines, traw-
lers and other fishery equipment
These are the alms and functions
This is a public-sector undertaking
which has come into existence for the
purpose of doing away with the squ-
eeze. control and grip of the unscru-
pulous merchants in Calcutta. Why
should Shri Banerjee make a griev-
ance of this public-sector undertakirm®

Shri 5. M, Banerjee: I
grouse.

have nO
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Shri D. R, Chavan: I know he is a
socialist. He wants socialisation of
the trade ang socialisation of every-
thing Before the corporation comes
into existence, Shri Banerjee com-
plains that this corporation is going
to be a corporation where only the
pensioners could be emplojed. I am
sorry that such an unjustifiable grie-
vance should huve been made by such
an eminent hon. Member.

8hri 8. M. Banerjee: I do not doubt
your intention,

Shri D. R. Chavan: It came into
existence on the 28th September. It
has not taken roots; it is still a child
and before the child grows into man-
hood, he says that this child is going
to be a bad child and therefore it is
wrong and that it should not have
Laken birth at all.  (Interruption). If
il goes wrong, then it will be the
time for him to make any legitimate
criticism.

One more point was raised, and
that was raised by Prof. Ranga. He
madc a point why the grower should
not be paid more. 1 may tell him that
we are paying now actually Rs. 2 per
maund linked up to a recovery of
10.4 or 536 per quintal linked up to a
recovery of 10.4 with a premium that
for every 0.1 per cent recovery, there
would be an increase of four paise.
What was the position in 1958-597

Mr. Chairman: How much more
time would the hon. Minisier like to
have?

Shri D. R. Chavan: Only lwo mi-
nutes. Now, Prof. Ranga is coming.
1 was replying to the point made by
Prof. Ranga. He asked why the gro-
wers should not be paid a  grealer
price, May I tell him for his infor-
mation that the price that has been
fixed now by the Governmen: is Rs. 2
per maund or Rs. 5.36 per quintal
imked up to a recovery of 104, with
 npemiten that for every 001 per cent
inerease, there would be an addition
of four paise. That was the price last
voar and this price has been retained
now. What was the position in 1958
55* 1! was Rs. 1-44 per maund.
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Shri Ranga: What was the value of
the rupee then, and what is the value
of the rupee now?

Shri D, B. Chavan: It was Rs. 3.88
per quintal jn 1958-50. What is the
position on account of the increase
that is given now? The increase in
cane prices during the last five years
is alone responsible for the increase
in the cost of Indian sugar by Rs. 160
per ton, thus entailing an additional
loss of about Rs. 1'5 crores on ex-
port of one lakh tons of sugar. Now,
the point i, it is the deliberate policy
of the Governmen. to give incentive
and remunerative prices to the pro-
ducer. It is for thig reason that for
the first time in the history of the
rountry we  have formulated the
policy hat producers in the country
must be given a remunerative and in-
centive price.

Shri Ranga: So, for 17 years they
had forgotten the kisans!

Shri D. R. Chavan: If the price Is
sightly increased, I would also be
happy because | am also a cane-
grower. But we have to look to the
interests of the consumers also, If the
price is increased, Prof. Ranga will gay,
‘vou are asking the consumers suffer’.
“vou are making the consumers
suffer”, T cannot understand the argu-
wmentg of hon. members who blow hot
ang cold in the same breath, Govern-
ment is very keen to protect the in-
terests of the enn'umers and growers
much mo-e than what Prof. Ranga
desires.

sft \m1fy FoawTfa wETE,
¥ s ww A e o oft ¥ ¥ gt
wl e & art # ot fawme wwe
fer 2, & 39 @1 9ver W wArw
a7

Xq wug #07 w{@ 17 T satem
tx & o arfierare & reww & wrew
A G A FZT I E | T A o W
FME | TO MY E, A gt Tw
afn & gz wig §, fom o7 arfieers 3
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weur & four & 1 §@ & Q&
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& qr WY gy &Aai A wqd A
%t v & fora wYe xq fog f6 9 &l
w1 &T T &Y, I q0Ai & A0 7w
fem fs & 16 T W7 | wOfT &
8 foare fged & aga Sl aifwenl
A7 qEls FXHE A A G 1 97 T wuA
fgw-wa w1 grawm vt &9 W qle
T wow qE fivq, a1 g fgget
w1 a7 fEa o & w% w0 7 frad
e & & @ 1 TrreqT, faT WIC
T 7 oaw faar 6T QR g
TET ¥ Flw A7 A A0 E

oAy aTer o 7%, 1 9 ol
foedt § i & o7 X & 1 qFA wA
ag Wit AgY o7 e o S e 9Tl ¥
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¥ 1 7 aw of @t gar & w1 aaf
74§ (4 %7 Wgm, ag ITE A4
afx FUm 1 AT AEEE A FE
fada w7 ¥ guy | Afsadf ama
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T
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i g gare S, W ¢y foadt &
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R AT A T, 3T A
7 & d1, WL, qiw 7fr7 & @
T, 39 # &ft & fx w1 gAam,
v W A, 77 T AT
w1 wrarH fear oman § o war 39
TEIT F oy o wE § av Az &7 @
&, @ 38 A qoaa et & fay fang
=7 {5347 447 fwar A & 1 A AT
A itz ¥
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qEATET N, 3G EArethm
1 Z7 ot ® far fov gy
Tifeema w1 F4A4 Fd qEq,
w20 1 37 a0 Him e v m gedfey
QAT T GO AW AfE g h
fmyar araa 2 w41 & i A8 W AP
qANE AT Ty A f iz A
1 57 gqeasd 3 3 arven fam zar
T g i6 T4 T 87 A1 § T
FIA0 A, AT T T Lo w7 Atg dem
AT F1E 1 AL N A I AT TS
&l T A, T TT AZT Wz AT AT €



D.G.S. (General)

[t et

Fus faq faig wv & g mfegi &
Efwat = %7, ZiE 7 &7 AT & wear
Y w7 o FS AT T g A
w4 &feT agT ¥ var o fe @
@ T1Ed F| T B A F T w5
wWoar | g fay gwer s o7 e
arft w1 swaew ey mar @

2745

lﬂl’i:‘{ﬂwg'fgm
oft mfY : IEET W gEww fe
woGT R

A T AwE W aws g, v
Ty fvgqr o & g a% ARl §
#YTT MY 1T § WITHT MTAT TG ATTRT
arsqa g s 1 | 32 gETe TGt
S w1 w1 A o § e
G¥ g 000k FOagde T &1 it
W H g eA wriai wify O dar<
ST WrE aTd ag g 1w wgd
¥ T g g T 4 AACER & 1 O
¥w ¥ mfedi & afQ@ ¥ o1 @ E WK
Q art 37§ @R T & fgme &
sTA%A WEr o1 W & 1 88,000 ¥
wa w9 i i e
{ 4

Wt i orgt v ey 8,
FrErE AT A wr feaai Wi geet
Ay oI @R godeFEAT
TRy Az W

|

AL A6 ATHEA K AEE L A
AT FT 474 g1 74 § W 9979 g
& frg o dardr € o i Tl
wife 1 q@ g § | T X
¥ sifs aga ¥ 37 @ § W fe o
w3 ¥t aifew 4@ a1 wwa § g
ik fag & s oT@ &
s fF | agt # g0 A aqw

NOVEMBER 18, 1965

1965-68 ;?46
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Dr, L. M. Singhvi: Madam Chair-
man, the hon. Minister should have
referred to the relief operations re-
quired to be made in Rajasthan and
also the great support that he is re-
ceiving from voluntary organisations
It is not as If it is entircly a govern-
menta] effort. The voluntary organi-
sations are doing @ great deal in this
direction.

oft et ; ATl AT T
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shri P. C. Sethi: Madam Chairman,
I would pot take much time of the
hon. House as the Bil] to provide for
the acquisition of the undertaking of
the Metal Corporation of India s
coming up for disrussion very shortly,
elther tomorrow oc some time later.

A few points have been raised by
bon. Membera. The history of this
Metal Corporation is a very long and
chequered one. It starts right from
1944. I do not want to enter into all
those detaila In 1957, for the first
time, a proposal came from them.
That was in principle agreed to by
the Governmient In 1060, after their
renewed proposa] in 1959, a formal
Mcence wag granted to the company.
In 1960, the Metal Corporation pro-
posed that the cosy will be about
Ra 6 crores. They approached for
loan from the Industrial Finance Cor-
poration and the Industrial Finance
Corporation granted them a loan of
Ra. 1 crore out of which Rs. 75 lakhs
has been disbursed. Apart from that,
this Industrial Finance Corporation
gave a guarantee of about Rs. 45
crares worth of equipment which was
to be imported ageinst counter
guarantee from the Rajnsthan Gov-
ernment. Till 1960 this was the posi-
tion. In 1963 the comnany ceme with
a revised estimate and they thought
that their work would not be com-
pleted with Re & -rorme and they
would be entalling an expenditure of
Ra 10 crores ts Re 12 crores. On
account of thig position, in 10964, the
Government  apmainted a technical
committee. This technical committee
submitted the report in March 1964
After recelving  this committee’s
report, it wag further ~vamined in the
inter-ministerial  Secretaries’ Com-
mittas.

8hri 5. M. Bamerjee: Why not cir-
eulate the report?
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Shri P. C. Sethi: That i3 a different
point altogether. As far as the com-
mittee’s was concerned, it was
again considercd in the inter-minis-
terial Secretaries’ Commiitee. This
commitiee's report was for two pur-
poses, namely, wheTher The unit was
viable and economical. The commit-
tee's report was that it Is viable and,
as far as the econdmics of the plant
Is concerned, it will depend on the
price of the metals.

This is an important metal corpora-
tion which is likely to produce im-
portant orvetal. This thing was drag-
ging on and I thought hon. Members
would pat the Government for having
brought this legislation because we
are going tosave ‘about Ra. 3,50,00,000
worth of foreign exchange every year
through this metal corporation, We
do not think we have lagged behind.
We tried to negotiate the price but we
falled in that; ultimately, we had teo
take recourse to this course. I am
gure, when the Bijll comes before the
House, hon. Members will wholehear-
tedly support it....

8hri Ranga: No.

Bh+l P. C. Sethl: . ..because these
are scarce materia's and Government
has taken a step in the right direc-
tion.

Mr. Chalrman: Shri Bhagat

Shri §. M. Banerjee: Mr. Chairman,
let us have some quorum before Shri
Bhagat apeaks.

Mr. Chalrman: The bell ls being
rung. ..Now ther# {s quorum Shri
Bhagat.

Shri B. R. Bhagat: Mr, Chairman,
I have not much to say because my
col'eagous who intervened in the debate
have cleared the points pertaining to
their ministries.

8hri Ranga: Question.

Shri B. E. Bhagat: Question? At
least, they have attempted to explain.
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Bhri Ranga:
is better.

Shri B, R. Bhagat: I hope, many
hon. Members would have been satis-
fled. Some hon. Members would re-
main yet to be satisfied,

An hon. Member: They will never
be.

Thet is all right; that

Shri B, R. Bhagat: If they have
failed, probably 1 canno. satisty them
therefore, it is no use taking up the
points that they have ulready dealt
with,

Shri Vasudevan Nalr:
heart.

Shri B. R. Bhagat: This lcaves me
with only a few points raised by hoa.
Members which 1 wou d like to deal
with, The firs: one is regarding the
two institutes. Hon. Members wel-
comed it. Shri RKamath raised this
question of the Institute of Constitu-
tional and Pa-li"montary Studies. 1
think, he also welcomed it. But h-
wanted to knoyw where the reports or
other things will be placed and whe-
ther they will be discussed or not. I
think, knowing that this malter is
usually not discussed and that this
Instilute nas some importunce—] think
he also agrees—-and very eminent per-
sons are associateg with it. . .

Shri Hari Vishno Kamath: But you
may angiver the point about the mana-
ging body, inclusion of some members,

Shri B. R Bhagat: Ours being the
largest democracy, it is necessary that
there m.ust be an institute of this lype
which disrusies more or less in an
acadeniic way or in a scicntific way
al) the problems of constitutional his-
tory or parlinmentary procedurcs and
various other matlers.

Shri Hari Vishne Kamath: What
about the point that | raiscd about the
exorbitant rent? You could discuss it
with the Works Minister. Tt js  Ra.
3,000 a month. 1. should be reduced.

Shri B. R. Bhagat: 1 think that is a
matter between the Institute and the
Ministry. Since the Members are as-

Do not lose
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sociated with it—the Speaker is the
President at preseni—I think this mat-
ter to whom the reports should go or
to whom the accounts should go and
how they should be prepared and all
tha. could be sorted out. Thore should
not be any difficully about that.

About the other Institute, two poinis
were raised. While welcoming, it, the
hon. Member, Dr. Singhvi, saiJ that
there must be a study in Indian lan-
guages. I think it js very good point
and we must do everything to develop
the sludy of our own languages. It is
very heartening that (his Institute is
being set up and one only hopes that
the inerest in Russian litrature and
i Mistory and other fhings will in-
crease,

The second point raiscd was thal
the stipend paid to the stulents who
wil! undertake the course js very
meagre. This amount was fixe | on the
basis of other Institutes, We have he
Regional Institutes of Technology in-
cluding one in Delhi. In those Ins-
titutes the stipend pail to the studen:s
is Rs. 75. They have worked out the
vosl of bowe-ling ond lodging and jt
vomes Lo Hi 70in these Institutes. An
amount of Rs. 5 is the pocket allow-
ance. The fees are not charged in this
case. Therefore. when alicady in
these Institules a certain amount of
stipend is paid which ig considered
adequale, there is no reasom why a
higher a stipend should be paid in this
case. It was on that basis that the
amounl of Rs. 75 fixed. If necessary,
in future, if the other Institu es decide
that a higher stipend should be paid,
I think. that matter can always be
taken care of in the lipht of conditions
obtaining at that moment,

Then, about Miu, it has  already
been dealt with by my colleague . .

Shri Ranga: He did not deal with
it properly. You are the person
cencerned There should be a ax
rebate on mica exports.

Shri B. R. Bhagat:

1 think my col-
league dealt with this. .
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Shri Ranga: He is not the proper
Minister, He told me afterwarlis,
when I talked to him, that he was
advised that way.

Sh.l B. R. Bhagat: The point is:
why mica wa: not included in the list
of tax credit commodities? I had
lety it out of my discussion. Anyway.
1 wi'l try to cover this point also.

Shl Ranga: You should give them

some relief,

Shrl B. R. Bhagat: Another point
about tax rredit raised was hat 1ea
and jule which form the bulk of our
exporls received the lowest rate un-
der the tax credit scheme, 1 think
all these matters have been gune into
by an expert committee.

Shri Ranga: In regard to mica,
some Joint Secretary made a wrong
recommendation to you.

Shri B. R. Bhagat: There is an
advisory committee to con:ider what
items should be included under this
tax credit scheme and what should be
the rate. The advisory committee
m-de the recommendations and Lhe
criteria recommended were (1) the
cost of manufacture or production of
such good: and prices of similar goods
in foreign countrics; (2) the need to
develop  forcign markets for such
Bouds; (3) the need to earn foreign
exchange and the quantum mnd the
scope of it .

That is maost

Shrl Ranga: the

important thing.

Shri B. R. Bhagat: Yes, that is
important, And lasily, the various
other relevant factors,  In the light of
all this, the Government did not con-
sider mica to be a commodily satis-
tying the above conditions.

Shri Ranga: Would the Minister
pay his personal attentlon to this
particular matter? My information
is that stme Secretary of yours has
been misleading you. You do not
pay any attention at all.
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Shri B. R. Bhagat: I will give an-
other locr‘,cglo it. I ean assure the
hon, Me that I will look into it.
But alrealy the prociessed mica, in
the powdered form, hag been consi-
dered as a product under thig scheme
and o tax retute of 15 per cent is
allowed in that,

Shri Ranga: The workers invest
their money und produce all this,
but half a dozen top people got all the
credit.

Shri B. R. Bhagat: As for jute and
tey,, it was established that the rate
should be 2 per cent and not more.

Then there was a point, raised by
Shri Ranga, abuut the need for sub-
sidising Indian  ©:il Corporation. 1
am (rying to get the facts from my
colleagues. The facts are these. The
subsdy is in respecl of oll  supphed
by the Oil India Limited to the Indian
refineries.  The price which Uil India
is required to charge is governed by
the Agreement with Burmah Oil Com-
pany and Assam Oir Company. That
is part of the Arreement. The formu-
la is indirated in the foot-notc below
the Supplementary Demand on  page
12, and is further required 1o be nd-
justed (o enable the Oil Indis to  de-
c'are a dividend of ? per cent. These
are the two governing faclos  The
pr.ce to be paid by the Tndian  Re-
fineries is gavernced by the Agreement
with the Govornmesy of Indin, Tt ir
fixed at a rate equvalent to the lund-
ed cost of romparable imported crude
oil al Cafcutta. This was necrisary so
that the Gauhati and Rorauni  Re-
finerie” were pacel on the =ame
footing as private sector reflacries ot
coastal places. As producton of O0
India increases, the cost of production
is expected to come down and with it
the gubsidv element will alao cowe
down and finally will taper off to nil.
(Interruptions).

It i« increasing rapidly: it will
sappen in the near future. 1 hope thin
saticfies the Hom Member since  he
has not asked any qQuestion.

DPr. M 8. Anev: Do rot ask
whether he is satisfied.

him
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8bri B. R. Bhagat: About the Re-
finance Corporation, a point was made
by Mr. Patel as to whether the pay-
ments were grants or loans, The
Government guarantees a minimum
dividend and it is paid out of the
Consolidated Fund of India It s
stipulated that, when the Corporation
makes up a larger dividend, certainly
it comes back; it can be used as &
special reserve. As for the capital
subscribed, there is no stipulation
that capital will be refunded. The
dividend increases, This is the stand-
ard pattern in all these enterprises.

With these words, I conclude.

Mr. Chairman: I now put Cut
Motiong 7, 8 and 9 to the vote of the
Housse.

The Cut Motions were put and nega-
tived.

Mr. Chairman: The question is:

“That the respective Supplemen-
‘tary sums not exceeding the
amounts shown in the third
colump of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1966, in respect of the follow-
ing demands entered in the second
column thereof—

Demands Nos. 18, 37, 30, 47,
121, 130, 133 and 140."

83, 110,

The motion was adopted.

1640 hrs.

APPROPRIATION (No. 5) BILL*
1985

The Minister of Planning (Shri B.
R. Bhagat): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
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furthre sums from and out of the
Consolidated Fund of India for the
services of the financial year 1965-88.

Mr. Chalrman: Motion moved:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the services of the financial year
1965-66."

Shri Ranga (Chittoor): 1 want to
protest against the procedure that has
been followed by Government in first
of all taking up new services and then
finding that they are in need of
money and then straighlway going to
the Reserve Bank of India and draw-
ing money from what is known as the
Contingency Fund, There used to be
the Consolidated Fund. But pnow they
have createq the Contingency Fund
also. I do not know where and when
through what authority this Con-
tingency Fund has been brought into
existence and operated. Even suppos-
ing it is there already in a duly con-
stituted manner, I take objection to
this procedure of Government depend-
ing upon themselves and drawing
moneys from all these funds long
before they come to Parliament and
give any kind of information that they
are creating a new service and, there-
fore, they are in need of money and
so they are poing to draw moneys
from these funds.

We are accustomed to one thing.
Some!imes, Government are obliged to
spend very much more than what has
been granted by Parliament, There-
fore. they draw moneys from the Bank
and later on they are regularised as
excess grants; they come tp the
Publie Accounts Committee later and
ask for their sanction and support and
then they come to this House and ask
for its vote on those Demands.

But this innovation or procedure is
one to which I take very strong ob-
jection, namely the idea of creating a
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